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As a matte of lastvf‘chance three
weeks' time is granted to the Applicant to

file rejoinder.

Post on 18.6.2007.

[~

Vice-Chairman

Ceunsel tor the applicant Wanted
time to tile rejoinder. Let it be ce#ne.

Post the matter on 27.7.07.

4

vice-Chairman

\

At the request. of leamned counsel for the
respondents four weeks further time is granted to

file written statement,.fPost the matter ony28.8.07.

Vice-Chairman

Mr. M. Chanda, Ilearned counsel
appearing for the Applicant is present and
seeks an adjoui'nment. None appears for the
Respondents, _

In the aforesaid circumstances, call
this matter on 11.06.2008 for hearing.

In this case,on the strength of the
interim order, the Applicant is continuing in
service; after termination.

Send éopies of this order to the
Applicant and the Respondents in the

address given in the O.A.
(Khushiram) (M.R.Mohanty)
Member(A) Vice-Chairman ;
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CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH, GUWAHATI

O.A. 157 of 2006

" Date of order: the 20" June, 2008

Shri Chinmoy Nath.. | 3 Applicant

By Advocate: Mr. M. Chanda

Versus

‘The Union of India & others .. | Respondents
By Advocate Mrs. M. Das, AAdditional C.GS.C

CORAM: The Hon’ble Shri Manoranjan Mohanty, Vice-Chairman

The Hon’ble Shri Khushiram, Member [A]

Whether reporters of local newspapers v
may be allowed to see the judgment or not? Yes/N6.

Whether to be referred to the Réporters a
or not? \V

Whether to be forwarded for including in
the Digest being compiled at Jodhpur Bench -

and other Benches ? | Yes/Nc~

Whether their Lordships wish to see the o
fair copy of the judgment ? _¥es/No




CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH, GUWAHATI
O.A. No. 157 of 2006
Guwabhati, this the 20™ day of June, 2008
Hon’ble Shri Manoranjan Mohanty, Vice-Chairman
Hon’ble Shri Khushiram, Member [Administrative]

Shri Chinmoy Nath,

Working as Peon,

S/o Late Ramesh Mohan Nath,

0O/0 the Director of Census Operation , Tripura
210/D, Office Lane,

P.O. Agartala,

Tripura-799 001

N ’

' Applicant
By Advocate Mr. M. Chanda

Versus
1.The Union of India
Represented by the Secretary to the
Government of India,
Ministry of Home Affairs,
New Delhi- 110 001.

2.The Registrar General of India,
2/A, Mansingh Road,
New Delhi-110 011
3.The Director of
Census Operations, Tripura,
210/D, Office Lane,
P.O. Agartala,
Tripura-799 001
4.The Deputy Director,
Census Opertions, Tripura,
210/D, Office Lane,
P.O. Agartala,
Tripura-799 001.
Respondents

By Advocate Mrs. M. Das, Additional C.G.S.C.

ORDER

Manoranjan Mohanty, Vice-Chairman:-
The Applicant, a Peon in the Directorate of Census Operations in the
State of Tripura, was served with a memorandum dated 08.06.2006, the text

of which reads as W

(.



“MEMORANDUM

Shri Chinmoy Nathh, S/O Shri Rasmohan Nath
was appointed to the post of Peon in Directorate of
Census Operations, Tripura w.ef 23.8.2000.
According to Recruitment Rules notified on December
22, 1973 for the post of Peon, the maximum age limit for
appointment to the above post is 25 years with 3 years
relaxation for the OBC candidate. The then Director had
purposely sent a requisition to the Local Employment
Exchange on 10.07.2000 enhancing the maximum age
limit for the post of Peon to be 27 years which was in
violation of the Recruitment Rules. The Employment
Exchange had accordingly sent the names of 21
candidates including Shri Chinmoy Nath whose date of
birth 1s 1.9.1970 who had attained the age of 29 years 10
month on 10.7.2000. Under the rules, he was not
eligible for appointment to the post of Peon in
Directorate of Census Operations, Tripura. Yet, on the
basis of manipulation made by the then Director of
Census Operations, Tripura, he [Shri Chinmoy Nath] was
made eligible and subsequently appointed the post of
Peon.

2. As the appointment of Shri Chinmoy Nath is
totally irregular and in violation the provision of
Recruitment Rules, he is directed to explain as to why
his services should not be terminated with immediate
effect. His explanation should reach to he undersigned
within 15 days from the receipt of the memo. In case no
reply is received up to the above period, it will be
presumed that he has no explanation to submit and his
case will be decided on the basis of available records.

3. This issues with the approval of Registrar General,

India.”
Applicant submitted a reply on 19 June, 2006 [to the aforesaid
memorandum dated 08.06.2006] the relevant portion of which reads as

under:-

“Sir, I am a bona fide citizen of India belongs to
OBC and passed Madhyamik Examination under the

Tripura Board of Secondary Education, AgaM .
T D
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year 1990 and after that I started my life with a serious
struggle in this hard days of crisis and have been trying
utmost to overcome the hurdles with sorrow and grief.

Be that as it may, in one fine morning, I
acknowledged a notice from the DCO, Tripura to appear
before the Interview Board for the post of group D
employee and then and there I got ready myself to
establish my clarity on the subject for which the Director,
Census Operations, Tripura sought for names from the
Directorate of Manpower, Government of Tripura,
Agartala. It cannot be ignored that my performance
before the Board seemed to be satisfactory since I could
answer each and every question as asked for by the
members of the esteemed Interview Board. My service
under the DCO Tripura is nearing 6 [six] years and
during the above said period I have been performing my
duties diligently with the satisfaction of my higher
officials including clerical staff, etc.  But after a
prolonged span of time in the Directorate of Census
Operations, Tripura such type of Memorandum is really
very shocking to me. I am to humbly inform you that my
service is cent percent bona fide, legal and operative. It .
would be pertinent to point out herein that I am not aware
of the Rules, etc. as quoted in your Memo in question and
consequent upon that I would request your honour to
kindly supply copy of the above mentioned Recruitment
Rules for the post of peon and other relevant Notification
for 'making proper reply against the Memo otherwise it
would not be possible on my part to make reply against
the Memo thereof.

I would also request your honour to kindly
drop/close the matter considering the fact that I have not
suppressed any material fact in respect of my age and
qualification and also in consideration of the fact that I
belong to OBC, a weaker section of the society of India,

Therefore, I would humbly request your kind to
supply copies of the relevant Rules, etc. and allow me at
least three months time for making reply for which I have
been asked for and I do hope that your honour will be
graciously pleased to supply the materials as sought for
the ends of natural justice, and oblige thereby.”

Since there was threat [in the above said memorandum/show-cause

notice dated 08.06.2006] to the Applicant to terminate his services/witl?f/

o
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immediate effect, the Applicant approached this Tribunal with the present
Original Application, filed on 22™ June, 2006 under Section 19 of the

Administrative Tribunals Act, 1985, with the following prayers:-

“8.1 That the Hon’ble Tribunal be pleased to set aside
and quash the impugned memorandum bearing
letter No. File No.A.28014/2/2006-Estt dated
08.06.06 [Annexure-9].

8.2 Costs of the application.

8.3 Any other relief[s] to which the applicant is
entitled as the Hon’ble Tribunal may deem fit and

proper.”
In the Original Application the applicant also made the following
interim prayers:-
“9.1 That the Hon’ble Tribunal be pleased to stay the
operation of the impugned memorandum bearing

letter No. File No.A. 28014/2/2006-Estt dated
08.06.06 [Annexure 9].

9.2 That the Hon’ble Tribunal be pleased to observe
that pendency of this original application shall not
be a bar to the respondents to provide relief as
sought for.”

2. By an order dated 23.06.2006, in the interest of justice, this Tribunal
directed that ‘the Applicant should be permitted to continue in service if
not already terminated’. As it appears, on the strength of the aforesaid

interim order, the Applicant is still continuing in service and no final

orders have yet been passed after considering his reply dated 19™ June,

2006.

3. By filing a written statement the Respondent disclosed ayﬁé

(>
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“The office of the Registrar General, India had
instructed all the DCOs including DCO, Tripura vide
letter No.12011/4/2000-Ad-IV dated 14.2.2000 that
direct recruitment from open market is not to be made in
any case for filling up Group °‘C’ and ‘D’ posts
sanctioned for Census of India, 2001. Further, the ORGI
vide its letter N0.12011/16/2000-AD-IV dated 16.8.2001
had instructed that there would be a complete ban on
appointment from open market. It was clanfied that
under no circumstances DCO would resort to ad hoc
appointment from open market. In violation of the
directions of ORGI, Shri K.D. Nath, the then Director
purposely had sent a requisition to Employment
Exchange on 10.7.2000 for the nomination of candidates
for filling up 1 vacancy of Peon so that he could appoint
his real brother in the office and did not care for the
directions of the Head of Department, Registrar General,
India. :

[I] Age and [ii] Essential Qualification required for the
post of Peon as mentioned in the Recruitment Rules
notified on 22.12.1973 are as under

Age for direct recruitment | Educational and  other
qualifications required for
direct recruitment '

23 years Middle School standard
S pass from  recognized
school

The date of birth of the applicant 1s 1.9.1970. The
Requisition was sent by the then Director to the
Employment Exchange on 10.7.2000. The applicant was
29 years and over 10 moths of age on the date on which
the requisition was sent by him to Employment
Exchange. The applicant being an OBC candidate, his
age could be relaxed up to 3 years maximum. Thus in
his case, the eligibility was 28 years [25 years for general
candidate + 3 years for OBC]. But the applicant was
over-aged, yet the then Director had with a mala fide
intention and to get his brother selected for the post, had
mentioned in the requisition sent to Employment
Exchange that upper age limit for candidates would be 27
years + 3 years OBC and 5 years SC/ST] in violation of
25 years mentioned in the Recruitment Rules.
Conceivably then, in the requisition, if the then Director
had mentioned the correct upper age limit [25 years] as

prescribed in the Recruitment Rules, the applicant’s .
name would not be forwarded by the W

LD
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Exchange for the post of Peon as he was over aged, [29
years and 10 months old].

In the Recruitment Rules, the educational
qualification prescribed for the post of Peon is middle
school pass. But the then Director had malafidely
added on his own a higher qualification i.e. Middle
School, standard pass from recognized school, or above,
higher qualification i.e., School Final”, in the requisition
sent to the Employment Exchange. By doing so, he had
not only exceeded his jurisdiction which he had
apparently done favor to the applicant.

The selection procedure adopted for the
appointment of Shri Chimony Nath was gain mala fide
Shri K.D. Nath, the then Director had constituted a
Selection Committee .on 18.08.2000 for conduction
interview of candidates for the post of Peon which
consisted of-

1.Shri R.C.Meena, Investigator - Chairman
2.Shri D.B. Bhattacharjee, Investigator-Member
3.Shn G.Saikia, Investigator - Member
4.Shri A.B.Das, Office Supdt. - Member

The Chairman and all the other members of the
Selection Committee were Group ‘B’[Non-Gazetted]
officials. As per instructions, for conducting interview of
candidates of Group “C” & “D” posts, sufficiently senior
level officers should be members of the Selection
Committee. Generally at least a Group ‘A’ gazetted
officer heads such DPCs. An Asstt. Director, [Gazetted
Officer was available in the DCO, Tnpura.He was
understandably on leave and decided to set up the
Committee and hold interview of candidates in an
unseemly hurry. Thus, without caring for instructions, the
then Director not only constituted the Selection
Committee _consisting only  for Non-Gazetted staff
[Chairman and Members] but also proceeded to get the
interested candidates in 3 days time on 21.8.2000. The
applicant, Shri Chinmoy Nath was selected by the
Committee whose constitution is questionable, as the
constitution of Selection Committee was completely in
violation of Government of India’s instructions which
stipulates that the Chairman of Group ‘D’ DPC should be
an officer [Extracts of Department of Personnel and
Training OM No.39016/9[S/89-Estt. B dated iﬁﬂfléq_gust

1990 R-1] and more none of its members was gazetted
officer. The then Director had only officials in)heT)

>




committee who were all non-gazetted and his
subordinates with the apparent intention to influence the
selection.  This is supported by the fact that the
Committee selected his brother who was overage.
Further, Shri K.D. Nath had done it knowing fully well
that there was a ban order of the Head of Department
against direct recruitment. He flouted it all, as he
wanted to get his brother appointed.

It 1s clear that the then Director did not care for the
circulars regarding ban on direct recruitment issued by
the Registrar General, India on 14.2.2000 and 16.8.2000.
He had full knowledge of the ban orders, yet he has acted
arbitrarily and without seeking the approval of the Head
of the Department and has got his brother
selected/appointed malafidely and in violation of
instructions/rules.

Thus, the applicant has been selected for the post
of Peon in violation of instructions. If the selection was
made in accordance with the laid down Rules in which
equal chance was afforded to all those who were
eligible, he may not have qualified and perhaps, a more
deserving candidate would have been selected. This
action on the part of the then Director has been mala fide
and has deprived the rightful claim of other deserving
candidates. Therefore, the appointment of the applicant
is prima facie null and void and should be struck down.
Separate action has been initiated against the Director for
his act, which is unbecoming of a Government servant.”

4. By filing a rejoinder, f(hc Applicant has pointed out, among other
points, that although one  point/allegation was  raised in | the
memorandum/show-cause notice dated 08.06.2006 [that the Applicant was
over-aged at the time of appointment as Peon; since his age at the relevant
time was 29 years 10 months; as against the maximum permissible limit of
28 years in case of O.B.C. candidate]; in the writtgn statement, the
Respondents raised many other points/allegations; which they did not

mention in their impugned memorandum dated 08.06.2006 and that all these

new allegations are their afterthought and concocted/fabricated after receipt

-
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of ‘the notice from this Hon’ble Tribunal and the same clearly reflects the
mindset  and the attitude of the Respondents and that it indicates that
allegation raised earlier in the memorandum dated 08.06.2006 was not the
real exposure of the iceberg but there has been a deep conspiracy hidden
underneath for victimizing the Applicant, etc. It has also been pointed out

in the rejoinder as under:-

“Further, the plea of age limit of 28 years [25 years for
General candidate + 3 years of OBC] in case of the
applicant as contented by the respondents is false and
misrepresentation of facts. The Government of India,
Deptt. of Personnel and Training vide notification
No.15012/6/98- Estt [D] dated 21.12.1998, under G.S.R.
758 [E] as quoted in Swamy’s Manual [Tenth Edition-
2006] has raised the upper age limit for recruitment to all
Central Civil Services and civil posts by two years
effective from 01.04.1999 under the “Central Civil
Services and Civil Posts [upper age-limit for Direct
Recruitment] Rules, 1999.” It was expressly provided in
the said rules that all rules regulating the method of
recruitments of persons to the Central Civil Services and
Civil posts under the Union stands amended to that
extent i.e. in respect of upper age-limit. As such the
recruitment rules of the respondent department deemed to
have been amended in respect of upper age-age limit
w.e.f. 01.04.1999 for direct recruitment, as notified by
the Govt. of India, D.O.P.T. vide notification dated
21.12.1998.” | :

5. We heard Mr. M. Chanda, learned Counsel appeaﬁng for the
Applicant and Mrs. Manjula Das, learned 'Addit.ional Standing Counsel
representing the Respondent-Organisation. -

Mr. Chanda, learned Counsel appearing for the Applicant, argued

that the only allegation that was raised in the memorandum/show-cause

notice dated 08.06.2006 [supra] is not sustainable; because the R%
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Rule [which prescribed 25 years to be the age-limit] had undergone a
* general amendment by virtue of the Central Civil Services and Civil Posts
[Upper Age-Limit for Direct Recruitment] Rules, 1998; which came into
force on the 1% April, 1999. Mr. Chanda read out Rule 3 of the said Rules

of 1998. It reads as under:-

«3 . Increase in the upper age-limit:-

The upper age-limit for recruitment by the method of Direct
Open Competitive Examination to the Central Civil Services
and Civil posts specified in the relevant Service Recruitment
Rules on the date of commencement of the Central Civil
Services and Civil Post [Upper Age-Limit for Direct
Recruitment] Rules, 1998, shall be increased by two years.

NOTE.- “Direct Open Competitive Examination” for the
purpose of these rules shall mean direct recruitment by Open
Competitive Examination conducted by the Union Public
Service Commission or the Staff Selection Commission or any
other authority under the Central Government and it shall not
include recruitment through Limited Departmental
Examination or through shortlisting or by interview - or by
absorption or transfer or deputation.

Rule 4 of the said Rules of 1998 reads as under:-

«4 Amendment of Recruitment Rules:-

All rules regulating the method of recruitment of
persons to the Central Civil Services and Civil posts
under the Union including those in the Indian Audit and
Accounts Department and the rules governing Open
Competitive Examinations shall stand amended to the
extent provided for in Rule 3.”

By citing Rule 3 and Rule 4 of the aforesaid Rules of 1998, Mr.

. Chanda proceeded to argue that the age-limit of 25 years [as prescribed

under the Recruitment Rules] stood amended and it became 27 vyears for

general candidates and the Applicant, being an O.B.C. candidatﬂ
>
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eligible till attaining 30 years of his age [with aid of three years of age
relaxation] and since the Applicant was below 30 years by time of his
recruitment, there were nothing wrong in his recruitment. Mr. Chanda
pointed out that the requisition given to the Employment Exchange for
recruitment of Peons in question rightly mentioned 27 vears; as the age-limit
| for general candidates and that there was no mala fide intention [to show
undue favour to the Applicant] in disclosing 27 years age limit [for general
candidates] in the requisition to the Employment Exchange and that
without looking to the Rule position[Central Civil Services and Civil Posts
[Upper Age-Limit for Direct Recruitment] Rules, 1998] the impugned
memorandunl/show-cause notice dated 08.06.2006 was 1ssued and that, for
the provisions of the  aforesaid Rules of 1998, the impugned
memorandum/show-cause notice dated 08.06.006 is not sustainable. He has
- argued, further, that the new grounds/allegations set forth in the written
statement of the Resbondents [thosé which were not part of the impugned
memorandum/show-cause notice dated 08.06.2006] are not available to be
utilized against the Applicant; for utilization of such grounds/allegations
[which were not part of the impugned memorandum dated 08.06.2006]
against the Applicant would amount to violation of the principles of natural
justice. | |
On the other hand, Mrs. M. Das, learned Counsel appearing for the
Respondent—Organisation argued that the provisions .of the Rules of 1998
[supra] are not applicable to the Applicant and by virtue of the said Rules

of 1998, the Recruitment Rule [under which the Applicant was recruited]

did not stood amended. She argued further that the Rc%p
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Organisation can utilize all the grounds/allegations set forth in the written
statement and utilize the same | against the Applicant, after giving him
natural justice. She has pointed out that this case is a premature one;
because the Applicant has rushed to this Tribunal at a very premature stage
even before giving his full and final explanation to the |
Memorahdum/show-cauée notice dated 08;06.2006.

6. We have given our anxious consideration to the rival contentions of
the parties. Apart from the allegations  raised in the impugned
memorandum/show-cause notice dated 08.06.2006; there are a large and
heavy allegations [disclosed in the written statement of the Respondent-
Department] touching very recruitment of the Applicant and, if all the said
allegations are provéd [of course, after giving full natural justice to the
Applicant] then the continuance of the Applicant in service, on the
strength of the recruitment in question, may not be sustainable. We have
seen the show-cause/reply given By the Applicant on 19" June, 2006,
extracted above. It appears, the reply is not a final one. The Applicant
wanted papers to put up his effective reply to the memorandum/show-cause
notice dated 08.06.2006 and, without putting up the final reply in the
matter, the Applicant has‘ rushed to the Tribunal with the present Original

Applicaﬁon.

7. Inthe aforesaid premises, we are of the view that the Applicant should

get full opportunity in the matter of defending himself; on the face of the
large & heavy grounds/allegations being set forth against him. Accordingly,
we dispose of this case by remitting back this ma&cr to the Respondents;

who should give full opportunity to the Applicant to put up his defence. The
(>
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Respondents should categorize all the allegations right earnestly »and
confront. - the same to the Applicant and follow the rules [as he is holding
a regular Government post] in giving him natural justice [as codified in the
Rules] before taking any gction against him. With disposal of this case, the

interim order [passed earlier in this case] stands vacated with immediate

effect.
¢
J sty
[Khushiré%n] : [Manoranjan Mohanty]
Member[A] , ' Vice-Chairman

cm
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
CUWAHATI BENCH: CUWAHATI ‘ «

N

OANo. 57  1oos

Shri Chinmoy Nath
~Vs-

Union of India & Ors.

LIST OF DATES AND SYNOPSIS OF THE APPLICATION

1990- Applicant passed Madhyamik Examination from Tripura Board of
Secondary Fducation. (Ahnexure- 1 Series)

14.08.2000- Director of Census Operations, Tripura, Govt. of India send a
requisition to local Employment Exchange at Agartala for filling up
of one temporaty pos of Group ‘D’ Peon, accordingly the
Employment Exchange sponsored 37 candidates along with the
applicant. Applicant was called for interview vide letter dated.

14.08.2000. (Annexure- 2)

22.08.2000- AI‘}P icant joined to the post of Croup ‘D Peon in the office of

Director of Census Operations, Tripura. (Annexure- 3)

25.08.2000- Applicani submitied his joining repori to ihe posi of Group ‘DY
Peon. {Annexure- 4)
23.08.2000- Respondent No. 3 again issucd a formal order of appointment vide

* order dated 23.08.2000. {Annexure- 5)

27.02.01, 28.02.02, 19.02.03, 18.06.03, 03.02.04, 03.02.04, 11.06.04- Temporary
service of the applicant was extended thereafter from time to time,

{Annexure- 6 Serieg)



14.01.2005-

23.02.2005-

23.02.2005-

Applicant was initially absorbed in the cadre of Peon against a
permanent 23.08.2000 following the
recommendation of the DPC held on 19.11.04.

{Annexure- 7 Series)

vacant post w.elf.

Respondent passed another formal order declaring absorption of

the applicant to the Grade of Peon on regular basis w.e.f. 23.08.00,
{Annexure- 7 Series)

Respondent issued another order canceling regular absorption of

the applicant w.e.f. 23.08.2000. {Annexure- 7 Series)

Respondents issued another order dated 25.02.05, wherein it was
communicated that the applicant has been absorbed on regular

basis w.e.f. 24.11.05 to the cadre of Group D Peon. (Annexure- 8)

Respondent No. 4 issued the impugned order dated 08.06.06,
wherein the applicant was directed to explain as to why the
services of the applicant should not be terminated with immediate
effect and it was further directed that the explanation should reach
within 15 days from the receipt of the memorandum and in case no
reply is received within the stipulated period, it will be presumed
that he has no explanation to submit and his case will be decided
on the basis of available records. It is also alleged that the
appointment of the applicant to the cadre of Pecn is totally
irregular and in violation of the provision of the recruitment rules.
{Annexure- 9)

Applicant submitted his interim reply to the memorandum dated
(8.06.06 stating that he has not suppressed any material fact in
respect of his age and qualification before the authority as such
impugned memorandum is very shocking to him (Anmnexure- 10)
Applicant is apprehending  that his service may be

terminated at anv point of time hence this Original Application.

Chareanary nadn”
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PRAYERS

That the Hon'ble Tribunal be pleased to set aside and quash the impugned
memorandum bearing letter No. File No. A. 28014/2/2006-Esit dated
08.06.06 (Annexure-9).

Costs of the application.

Anv other relief(s) to which the applicant is entitled as the Hon'ble
Tribunal may deem fit and proper.

Interim order praved for.

During pendency of this application, the applicant prays for the following
interim relief: - :

That the Hon'ble Tribunal be pleased to stav the operation of the
impugned memorandum bearing letter No. File No. A. 28014/2/2006-Estt
dated 08.06.06 (Annexure-9).

That the Hon'ble Tribunal be pleased to observe that pendency of this
original application shall not be a bar to the respondents to provide relief
as sought for.
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iIN THE CENTRAL ADMINISTRATIVE TRIBUNAL

- GUWAHATI BENCH: GUWAHAT!

{An Application under Section 19 of the Administrative Tribunals Act, 1985)

Title of the case : O.A No__/ ‘{‘} 72006
Shri Chinmoy Nath : Applicant

-Versus -

Union of India & Others. : Respondents.

"3L No. | Annexure ! Particulars % Page No. |
. 0L — | Application L1110
Lo —— | Verification oI
: 03. : 1 (Series) | Copy of the admit card, pass certificate, maﬂ\ | i2-16 |
g : sheet, OBC Certificate. = !
i 04, | 2 | Copv of the call letter dated 14.08.2000. D V2
03. | 3 | Copy of the memo dated 22.68. 2000, . 1819 |
06, | 4 | Copy of the joining report dated 23.08.2000 | -20- |
07. | 5 | Copy of the order dated 23.08.2000, P2
08. | 6{Series) | Copy of the order of extension of temporary | 2229 !
o ! SETVICR, _ !

09. | 7 (Scrics) i Copy of the office order dated 14.01.05, L 30-33
| 23.02.05 and 23.02.05. P ‘

i 10. 8 Copy of the order dated 25.02.05. L34
if 11. 9 ' Copy of the mpugned mmorandum dated ; 35|
© 08 6.06. | ;
L 120 10 | Copyofthereply deted 19.06.06. 3637

Filed by
. JEY
‘Date: 99 .68 .66 Advocate
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH: GUWAHATI '
{An Application under Section 19 of the Administrative Tribunals Act, 1985)

o.ANo._[5 9/ /2006

BETWEEN:

" Shri Chinmoy Nath,

Werking as Peown .
5/0- Late Ramesh Mohan Nath,

03/ o- The Director of Census Operation, Tripura
210/ D, Office Lane,
P.0)- Agartala,

 Tripura- 799001

. Applicant.
-AND-

| 1. The Union of India,

Represented by the Secretary to the
Government of India,

Ministzv of Home Affairs,

New Delhi- 110001,

2. The Registrar General of India.
2/ A, Mansingh Road,
New Delhi-110011.

3. The Director of
Census Operations, Tripura,
210/D, Office Lane,
P.O- Agartala,
Tripura- 799001.

4. The Deputy Divector,
Census Operations, Tripura,
210/D, Office Lane,

P.Q- Agartala,
Tripura- 799001,
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DETAILS OF THE APPLICATION ‘

Particulars of order(s) against which this application is made.

This application is made against the impugnedl memorandum bearing
letter No. File No. A.28014/2/2006-Estt dated 03.96.2906 {Annexure-9),
whereby an explanation is sought from the applicant as to why service of
the applicant should not be terminated since appointment of the applicant
to the post of Group ‘DY Peon is totally irregular on account of over age at
the time of initial recruitment and further praying for a direction upon the
respondents to treat the applicant as regular empiovee in the cadre of

Group ‘'I¥ Peon in the office of the Director of Census Operation, Tripura.

Jurisdivtion of the Tribunal.

The applicant declares that the subject matter of this application is well

-within the jurisdiction of this Hon'ble Tribunal.

Limitation.

The applicant further declares that this annlication is filad within the
tr 41 -

period of limitation prescribed under Section-21 of the Administative

Tribunals Act, 1985,

Facts of the Case,

That the applicant is a citizen of India and as such he is entitied to aii the
rights, protections and privileges as guaranteed under the Constitution of

India.

That your applicant is a permanent resident of the State of Tripura. He
had passed his Mad.yamjk Examination in the year 1990 from Tripura
Board of Secondary Education, Tripura. The financial condition of the
applicant’s family was very poor and as such he was in search of an

employment after passing his Matriculation examination,
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4.4

4.5

<!
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That the Director of Census Operation Tripura, Govt. of India send a
requisition to local Employment Exchange at Agartala for filling up of one
temporary pest of Group IV Teon. Accordingly the Employment
Exchange sponsored the name of {’7 candidates along with the name of the
applicant. The applicant was called for interview vide letter bearing No. A

12024/2/80. Estt dated 14.08.2000. Thereafter, the applicant joined in

_service on 02.06.2000 in terms of the offer of appointment issued vide

memorandum dated 22.08.2000. In termé of the said memo it was stated

that the post of Peon is temporary and would be continued upto Febrnary

2001 and a furither condition also unposed o the effect that the service of

the applicant may be terminated by a montf's or 30 day’s notice given by

either side. The applicant accepted the condition and ioined on 23.08.2000.

Copy of the admit card, madhyamik pass certificate, mark sheet,
OBC certificate, call letter dated 14.08.2000, memo dated 22.08.2000,
joining report dated 23.08.2000 are enclosed herewith for perusal of |

Hon'ble Tribunal as Annexure-1 {Sexieé)L 2, 3 and 4 respectively.

That the respondent No. 3 again issued a formal order of appointment
vide order dated 23.08.2000 to the applicant to the cadre of Group g4

Peon on temporary basis.

. Copy of the order dated 23.08.2000 is enclosed herewith for perusal

of Hon'bie Tribunai as wgm;i

That the temporary service of the applicant was extended thereafter from
time to time by issuing separate orders on 27.02.2001, 28.02.2002.
19.02.2003, 18.08.2003, 03.02.2004, 03.02.2004, 11.06.04.

Copies of the order of extension of temporary service are enclosed

as Annexure- & {Series).

MM’ |
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4.6

4.7

4.8

That vour applicant begs to state that he was initially absorbed in the
cadre of Peon against a permanent vacant post w.e.f. 23.08.2000 following
the recommendation of the DPC held or 19.11.2004. The said order was
communicated vide letter bearing No. F‘.'l {1}-DPC/DCO/TR/02 dated
14.01.2005. Another formal order was pas’sed\on 14.01.2000 declaring his
absorption to the (Grade of Peon on regular basis w.ef 23.08.2000
pursuant to the office order bearing No. F.1 (1)-DPC/ DCO/TR/ 02 dated
23.02.2005, the regular absorption w.ef. 23.08.2000 was treated as

cancelled without assigning any reason.

Copies of the office order dated 14.01.05, order dated 23.02.05 and
23.02.05 are enclosed herewith for perusal of Hon'ble Tribunal as

Annexure- 7 {Series).

' Thati vour applicant further begs io say thal vide order daied 25.02.05, ii

was communicated to the applicant that he is absorbed on regular basis

w.ef. 24.11.2004 to the cadre of Group ‘D’ Peon.

Copy of the order dated 25.02.05 iz enclosed herewith for perusal of

Hon'ble Tribunal as Annexure- 8.

That the applicant while serving as such in the cadre of Group ‘D’ Pecnnon
regular basis in the Office of DCO, Tripura the respondent No. 4 ie.
Deputy Director, issued the impugned memorandum bearing letter No.
File No. A 28014/2/2006 dated 08.06.2006, wherein the applicant was
direcied io explain as lo why the services of the applicani should not be
terminated with immediate effect and it is further directed that the
explanation should reach to the Deputy Director of Census Operations,
Tripura within 15 days from the receipi of the memo and in case no repiy
is received within the stiimlated period it will be presumed that he has no
explanation to submit and his case will be decided on the basis of

available records. In the impugped memorandum dated 08.06.06 il is

W""’o‘d" nodi
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alleged that the appuintment of the applicant to the cadre of Teon is
totally irregular and in violation of the provision of the recruitment rules
since recruitment rule notified on 22.12_.i973 provided maximum upper
age limit 25 years for the post of Peon with 3 vears relaxation for the OBC
candidates but the then Director had purposelv sent a requisition to the
employment exuh‘Lge on 10.07.2000 enbancing the maximum age Hmit
for the post of Peon to be 27 years which was in violation of the relevant
recruitment rules since the date of birth of the applicant is 01.09.1970 who
had attained the age of 29 years and 10 months on 10.07.2000 as such
under the rules the applicant was not eligible {or appoinlment {o the post

of Peon in Director of Census Operation, Tripura but due to manipulation

" made by the then Director Census Operation, Tripura the applicant wag
- made eligible and subsequenily appointed lo the post of Peon. By the

"impugned memorandum dated 08.06.06 the appficant has been asked to

explain as to why his services should not be terminated with immediate
effect and his explanation should reach to the Respondent No. 4 with in 15
days from the date of receipt of the impugned memo. It is also made clear
that in case no reply is received upto the period it will be presumed that
e has 1o explanation and the case of the applicant will be decided on the

basis of the available record. The said impugned memorandum has been

No. 2.

A copy of the ix pugr.ed memorandum dated 08.06.06 is enclosed -

herewith for perusal of Hon'ble Tribunal as Annexure- 9.

That your applicant after receipt of the impugned memorandum dated
08.06.06, he has submitted an interim reply to the memo dated .()8.06.06 on
19.06.06, wherein the applicant stated that he belongs to OBC category
aind he had passed his Madhvaﬂuk Exmmmmou in the year 199«: and the

(m'ohcant ratewoncaﬂv stated in his rppreapnmuon that he had not
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suppressed any material fact in respect of his age and q‘uaiificatioﬁ before
the authority, he also requested for supply of a copy of the recruitment
rule for the post of Peon and other relevant nofification for making proper
reply against the memo otherwise it would not be possibie to make reply
against the memo and further sought for at least 3 months time for
making proper reply on receipt of relevant rules and notification from the
authority. ‘He has also stated that he has completed nearly 6 years of
service under the Director of Census Operation as such the memorandum

is very shocking to him.

A copy of the reply dated 19.06.06 is enclosed herewith for perusal

of Hon'ble Tribunal as Annexure- 10.

That your applicant begs to say that he has never suppressed any material
facts particularly regarding his age and educational gualification. Further
his name was initially sponsored by the local employment exchange along
with others and the applicant submitted all the relevant documents ae
sought by the authority for verification at the time of initial recruitment,
such as admit card of the Madhvamik Examination, his marksheet, pass
certificate, OBC certificate etc. In the admit card of the Madhymik
examination, there is specific mention of the date of birth of the applicant
and so far the applicant remembers in the service book the date of birth is
recorded as #11.09.1970 as such there is no suppression on the part of the
applicant so far his age is concerned and that was correctly recorded in the
service book of the applicant. The applicant further deny the allegation
that the then Director, DCO, Tripura had purposely manipulated the
upper age limit in order to make the applicant eligible for consideration of
his appointment to the cadre of Peon. It is categorically submitted that all
his educational certificate have been duly verified by the anthority and the
satne was recorded in his service book afier necessary verification as such

appointment of the applicant cannot be treated as irregular or in viclation
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of the relevant recruitment rule dated 22:12.1973 when there is no
suppression on the part of the applicant. Moreover, the applicant has
already rendered nearly 6 years of service in the cadre of Peon as such
even assuming but not admitting that the applicant is over age in that
event also he is not responsible for his over age in inital appointment 1o
the cadre of Peon as because his name wag sponsored for selection in
terms of the requisitiun sent to the employment exchange by the DCO,
Tripura and on that score alone the impugned memorandum dated
{18.06.06 is liable to be set aside and quashed. Moreover, since he has
compieted uear about 6 years of service as sucl the applicant is al least
entitled to the relaxation of his upper age limit to the extent of 2 vears, ltis
not clear to the applicant since he has not been supplied with copy of the
receuwbiment rule dated 22,1273 whether there is any provision {or
relaxation in the rule.

In the circumstances as stated above the applicant is apprehending
thai aller receipt of the inlerim reply daie ‘}9.06.06 the seevices of the
applicant may be terminated by the respondents on the alleged ground of
over age, therefore, finding no other alternative the applicant is
approaching before he Honble Tribumal for a direction upon the
re:spoﬁdents staving the operation of the impugned memorandum dated

08.06.06 and for granting relief to the applicant as prayed for.

That this application is made bonafide and for the cause of justice,

Grounds for reliei{s) wiih iegai provisions.

For thai, the appoiniment of the applicant io the cadre of Group ‘U Peon
iz made on the basis of recommendation of the duly constituted selection
comunitiee and also after verification of his age, educational qualification

and OBC certificates and also afler observing ail required formalities.
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For that, the applicant has been considered and recommended by the
selection committed after being found him suitable for the post of Group

TV Peon.

For that, there was no suppression on the part of the applicant regarding

his date of birth or age or educational qualification. Mozreover, his date ol
g 9

birth is recorded as 01.09.19970 in his service book on the basis of his

admit card issued by the Board of Secondary Education, Tripura.

For that, there is no manipulation or suppression on the part of the
applicant in the matter of consideration of his appointment to the cadre of
Group ‘DY Teon since the appointment is made on the basis of duiy

constituted selecion committee.

For that, the local empiovment exchange Agartala after found the
applicant suitable sponsored his name along with other 26 candidates for

consideration of his appointment to the post of Peon.

For that, the allegation of manipulation on the part of the then Director,

Ceusus Operation, Triupea is ca tegorically denied.

For that the allegation raised in the impugned memorandum dated
08.06.06 is contrary to the record inasmuch as there is nolsuppression on
the part of the applicant regarding his date of birth or age as such
impugned memorandum date 08.06.06 is liable to be set aside and

'

quashed.

For that the applicant has served in the cadre of Group ‘D Peon for about
6 years with utmost satisfaction to the authority as such he is entitled to
the relaxation of his upper age limit to the extent of 2 years in the initial

appointment.
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For that the applicant is apprehending that his service miy be terminated

at anv point of time.

Details of remiedies exhausted.

That the applicant states that he has exhausted ali the remedies availabie
to him and there is no other alternative and efficacions remedy than to file

this application.

Matters not previously filed or pending with anv other Court,

The applicant further declares that he had not previously filed any
application, Wiit Petition or Suit before any Court or any other authority
or any other Bench of the Tribunal regarding the subject matter of this
application nor any such application, Writ Petition or Suit is pending

before anv of them.

Relief(s) sought for: .

Under the facts and circumstances stated above, the applicant humbly
prays that Your Lordships be pleased to admit this application, cali for the
records of the case and issue nofice to the respondents to show cause as to
why tha refief{s) sought for in this application shall not he granted and on
perusal of the records and after hearing the parties on ihe cause or causes
that may be shown, be pleased to grant the foiioﬁring relief(s):
| ]

That the Hon'ble Tribunal be pleased o set aside and quash the impugned
memorandum bearing letter No. File No. A. 28014/2/2006-Estt dated

08.06.06 (Annexure-9),
Costs of the application,

Any other relief(s) to which the applicant is entitled as the Hon'ble

Tribunal may deem fit and proper.

hoemap Melh



g, Inierim order praved for.

10

During pendency of this appiication, the appiicant prays for the tollowing |

interim relief -

dated 08.06.06 { Annexure-9),

as sought for.

This application is filed through Advocates.

11 Particulars of the 1LP.O.

) L PO No.
) Date of Issue
#i)  Issued from
iv)  Pavable at

1Z. Lisi of enciosures.

As given in the index.

26 & 324215 .

27, 806 . .
G*F‘G ,GU&O’\L“"}Q °

G.Po. Gu wahol -

That the Hon'ble Tribunal be pleased to stay the operation of the

impugned memorandun bearing Ietter No. File No. A, 28014/2/2006-Esit

That the Hon'bie Tribunal be pleased io observe that pendency of this

- original application shall not be a bar to the respondents to provide relief

W"“’“@ Madi
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YERIFICATICN

I, Shri Chinmoy Nath, S/0- Tate Ramesh Mohan Nath, aged about 35
years, working as Group ‘D’ Peon. in the office of Director of Consis
Operation, Tripura, 210/D, Office Lane, P.O- Agartala, Tripura- 79900’1_.
do hereby verify that the statements made in aragraph ltoc 4 and 6 t0 12
aie ruc to my knowledge and those made in Paragraph 5 are fruc to wy

legal advice and 1 have not suppressed any material fact,

And I sign this verification on this the zcz}ay of Junic 2006.

WW paodin”



By

R T Y T P PRy

e
7 -

: <.....Second language

‘&lgusg.e,gmdp : First

e

Scienco group :+Mathematicy, P

Ay

Ll

B e e oy o
W iaeeinerion TR “CORtic T Tndin & =0p
T mti=>f * <o Yodia & her poopls gro
9g candidate when ho/she '} ¢ i Work Education group
?:‘é&qu‘;! Ma dh,g Blplk - et TR TS L‘

s

Pz & v
= o SRR
hAd AN S PP s e T

iopal Spbject

<Iv,

T s

‘ﬂ,
->-:.~
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A\ DHYAMIK PARIXSH ;A(SECONDAR‘{ EXAMINATION) 19 5o 7z

%ﬂ&-%al brcel - CHINMOY NATH

/ i .‘ ..
)@z/@/%e«yéw’a/ . _LATE RASHCHAN NATH

Wﬁm ERAJENCRANAGAR H.S. SCHOOL _ ad REGULAR canaﬁ&z/e/,
whose dale of bith i the___smst___ a’adtp of serteneen ,Cre thousand
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GOVERNMENT CF TRIPURA Aunes pwie —g (Seringd
OFFICE OF THE SUB- DIVISIONAL O} 'FICER, SADAR
) " WEST TRIPURA : AGARTALA | | \NO
" ( TRIBAL WELFARE SECTION | -
123 . | | S
No, 98 .S'I)Q/SDR/'I'W/Q.B.C-./.-Z.Looo ~dool AGARTALA

pared AT 0

" OTHER BACKWARD CLASS COMMUNITY CERY EICATE

Gavernment of fndia, Mi‘nis_tryﬁof Welfare Resolution
No. 12011/65/93-OBC (C) dated 10th Sept, 1993
Published in lhc‘”Gaz.‘e.tie. -of India Extraordinary
Part-1 Section-1 dated the 13th Sept., 1993.

(i) Governuent of Inlia, Ministry of Wclfare Resolution
No. 12011/9/94-O8C, dated 19.10.94 published in
Garette of tn lia Extraordinary Part-1  Section-1
No. 163 dated 20.10 1994,

\ ' »
Shri) Senti G QAN VD DA m’k\\/\
e { .
reside (s) in the \/\C‘S\rMTj\A'Y\IM .

This is also to ceetify that he/she/does not belong to the pcnnm/sccll.;!»s (creany In)t.
Column 3 of the Schedule to the Government of India, Dc;n\rtmcnt (‘)' pcnoncl and Training O.M, No.
33).1/22193 Gatt, (SCT) ddt“d 8.9.1993.

‘7' : . {L—‘/ 9
0 s A5V v rey
o 8. 'mAk )12\
: . _ p :
Date .. ‘a’t : lo \(9 &, Suh-Divislonat Officer,
Seal. ‘ i ’)/,_ SRS Sadar, West Tripuea,
Ve o . l/‘, H\\\d“;"“ <9 Signature & Designation
& “" S ' .
v&}“ ) cw‘ﬁ%\*"piw""o of the competent authority
‘J' ‘ £+ ..
Counter Sigr ature . _
Date

District Magistinte & Collector,

Wedt Tripura.

N. 3, (n) The Term *Ocdinarily’ used hers will have the same mcahin“ as in Section 20 of the Represens
tation of the people's Act, 1950. : .

O %v\rldxmmpal/l/d”f” ‘ v
o 4

-



Ho. A.1202L+/2/80-Estt,
© Goverment of India
‘Ministry of liome Affalrs
Directorate of Census Qperations
’ Tripuras

1IN TR

% R oA

Daued Agartala the 11H:h August 2000

fS[‘l;li/S/Y‘/... (“/Q/un\"mo% Nb\Hx| 9[@ QG/&GMM We\ ;
\(\ U - ‘L PO ~ - (\CLLQ_SMB’ |

You are hereby requested to &appear for an
interview on  21st August,2000 a8t 3' P.M.  for
selection -the post of peon In the Directofate of Census

Operations, /1, K »11.18.‘18.(;&1‘, lutan Palli A@artala Viest
Tripuic.

.
4 \

2 | You should b1.1.1{; with your all: orig_ual docuuents
and’ ceJm.1 ficates etc.

N‘o Toh. /D.A. will be admissible for the joumey.: . -

( Mm AL %L

Director of Cehsus .
Operations Tripura,Agartala.

R

VIR
—

BT e raS o e



L e,
18- , | )
A No. A.12024/2/80-Estt. NAXWe
vorornment of Inddn /_.—-————'—‘—"—’/ \\/
Mlnig hy of Home bFFrira

0 Tdvaetur vt 30 Censug -Operntions, i A
Trilpurn. . 4
- RERIBTERED)
AGARTALA

' Dated, the
: . | y e 2
| QL ANDUM_ '
| . Co -
x The undersigned herely offers Shri/- ghit. Chinmoy Math, S/0. Srd, Rasmohan N»
- tomporary post of .pPeon . . . . . . . . . . ., ., ... in tho Office of the

‘rectrr of

3o of fs.

.ppointﬁo will ©lso bo entitled to dreiw deurnesg

: q\,’r‘. G \umi

Census Cperiverons,Tripora on o poy of Rs.,?‘)dgo/- p-m. in the
25 )'-‘-Gm ()0 200/- - . . . . . . . . * . L[] Tl]c

s mnd other allowances at th
38ible under, and sebjoeet to the condi tdona Jgr_»_i a.down in rulues nn

fders governing the prant of such sllowances in forer from timo to tima.

fl‘hq
3 (1)

(1)

(11)

(111)

terms of appointment ore as follows

The post is == - - Temporary and will be continued upto Feb,2001

The sppeintient - L owever tesporary and will not confor oy
title te permcuca <uployment.

Tne appointmans - c-rely provisional pending the issuc of

ciigibility cortiricale in the eandidate's frvour and shcﬂl st

crmcallod dn the avent -~ such eertd ficnto being refuscg. The

candidate is required to give n wrltten undertoaking dn the form
presceribed. .

The appointuent iy b lerninnted ot cny tine Ly o month's

or 3. .

appointce or  the

(1~v“ notlce pivo'n by either side, viz., the
cppointiog .mtholity, without- nsaigning QY - XRX.

‘ronsons. The. ppcinting nuaniLy, howcver, rL sCrves thoaright

(4v)

S (v)

s The
' (1)

(11)

s@& 4

o>f terndnating the scervices of the eppointec forthwith or bcfort.y
the 0xpir:~tiou of the stipulated period of notice by mnking phy-
ment to him of o sum cquivilont to the pay and allowances for th.
period of notice or the unaxpircd portion thorcof.

The appointment ciordcs with 1t the 1iabiid Ly to snrve in uny

prat of Iripuwra.

Other congi t;io"ns of service will be governed by the relognnt. vy
cnd ordors in foree from time to time. '
appointment wili ve Jurtuer subject to ¢
Production of a cociificnte of fitness from the competent medicn
authority (viz. »:ciardl Bewsrd/Civil Sur;eon/D. M, 0. /Authordsed
Medical Attendont). '

Subndosion of n (.l"n.:l‘:-r:zl.'inn in the presceribod form and 4n t her
event of Lhe cr andidete havine more than one wife. 1dving, or

being porricd Lu noporson hoving wore thin one wife living the
Coutdessss .P/2 S

O‘M; D407




jl &n "{e? - -2 -
- "”,qﬁ vppninfhrnt will be subjoct Lo his being excmpted from the enforecrel "
S }‘)01 tio rosruitment in thig behulf. o A
 (441) Toking of rn onth of ulJowinnfv/i\ithulno g to tho Constitutic
? ef Indin(01 unking of n solewm affirmation to that cffoct) in
: tho preseribed fopn. “
(1v). Production f tlie following orinal certifieates(whote thes-
i have not beon plOduPld nlrendy ot tho scloction stago).
| () Dob1oc/D\plOM1,/(01ljj'( tes of educationnadl nnd oth01
technicnl qualliflgation:s.
(b) Certificote of ape.
(¢) Character certificates in the preseribed form
(1) attested by o DEs lllc! Mapls Lluto/BL/Sub—Diviqionul
3 Mogistrate et “ghoir ‘superior g;ficwlg in the cnse of
g candida }6f‘f01 ... . ... ... . posts, and
, A (11) from a gnzetted officer or o Magistrate in the cnse of
qi condidates for . roup-D posts.
(d) Certdfienton du the pxoncxibod form in support of cond:
i? dotes! cluims Lo belong to w Scheduled boqEQ or Tribe/
: ) mnglo-Indion box.naunity/ onc U/"(’/‘tc-"* ’
(a) Ligchorge certificates in the plﬁuclibod f4rm or prava
cplayment, 1 any. '
(f) Any other documlntf (to be spocificd).
(v) fny other condition(to be "pucifihd), c.g. passing of o
E type-writing or tmy other departnentad test. B
L, - It moy P101uc be stated whether the condidate 1s serving, or is undce K
+gation toserve, anubhox Ccntlul Goverument Deportuent, o State Govc...
. public authority. : S
5. - If oy dcc;ﬁr‘tion pivon or injo1m.tion furnished by the eanlldeto
cs -to bo frlse or if the condidete ds found te have wilfully supprosso«
moterinl information he will be linble to removal flom scrvico ond suc
v petion os Governpent moy decm heecssary.
G “Ir 8hri/sht. @inmoy Nath = | .. m(.olnt,'; tho offor ‘on tho

79 terms, ho should vonmmnjcmtc s kccht<nLP or rOport to tho undersigt within
15(fifteen)days from the date of isue of © i recoived or the candidato

f no repdy
s to r0port for dutJ by the plO seribed daote the offer will bo treated ae
v‘ollcd,

o 5 No trovelling allowances will be nllowed for joining the appointment.

. or
Travelling nllowoncegs. b the vobes odids sible undol the relevont rulf
‘orce will be allowed for jolning Lhe sppointment.

M%?M1

. G Operations, Tripamy
Dircctor of Cennng
Oporations,Tripura

w1th 10101cngo Lo Iad/gyl nutﬂlvi1w, dltou Lhﬁ éLl‘? Qmﬁb
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Ministry of Home

| , v Tripura.

( Agartala pemanent address
' Temporary basis as peon- in

2001 or ti11: further order
ble from time to time.

Dated ,Agartala the

(‘}Ox’ré‘;ﬁmeh t of Tndia —21 -

P

23 aur 200

Shri Chinmoy Netl, $/o0 Late Rash Mohan Nath, Dhaleswer

Sabroom is appointed on purely
the DirectorateXCensus Operations,

Iripura with effect from 23.8.2000 (H) until 28th February,

whichever is earlier in the scale

of Bs. 2550-5-5-2660-60-3200/-— plus other ali}owences as admissi.

1 2e His service are liable to be terminated on 1(one) month

notice from elther side or

with one month's pay in lieu thereof;

3 The appointuient of Shri Chinmoy Nath is subject to the
. oxders and other .conditions of service as applicable to Centiel
4 ‘Govt. employees and issued Ly the Govt. of Indie from time to

: ;': tine.

4. The above appointment have been made .against the purely
temporary post. The appointment order shall not bestow upon

D
the above mentioned officisl any claim for regular appoint-
;1 ment against long term vecsncies or core post. .

54 The above officisl shall authomatically stand terminateq

.
\

agter expiry of above referred period even if no separate
order for terminationis issued.

Copy to g

14 shrl Chinmoy Natl‘x,peon,Directorage oof Census

Director of Census.
Operations, Tripure.

Operations, Tripura.

:{le

{ 2+ Personal. [
' _ , 3. Accounts section.
X}S })ﬁ L. Guard file.

Udpode iy,
Director of Census " |
Opemtions,l‘ripum. o

{

¢ ,

Affairs \/4\/\ WL — 4 ,' -
Directorate of Census Operations Nax & 5
. -
N

|
|

H
h

i

|

’1‘ ,
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aihvers iy
PEOPLE ORIENTED

. e 2000.
ok :

See s RESR T IS TS D6, S SRS, SR S i 2o R

‘ | _ n7-
HR S \ﬂ"‘l“i'ﬂ . tio . ,‘ Tt 32 2225
Iulegram CENSUS . No. A.12024/2/80-Botts ~ Phone 32 6112
‘ ‘ WD W L Fax- 0381 322225
GOVERNMENT OF INDIA E- muil : dco @ tsu, tp. nle, In

IR
MINISTHY OF HOME AFFAIRS/GRIH MANTRALAYA
wrutay MR seear s, By
OFFICE OF THE DIRECTOR OF CENSUS OPENATIONS, TRIPURA

210 ~fT/Jrrfb*r'W4 210/D OCfice Lane

ANIAT

Aﬂ%“‘m&’ '@ \

_ Agartala, the 27/ 02/2001 .
ORDER :

The term of appomlment of the under mentioned incumbent in the post shown
against the name is extended for a further period up to 28-02-2002.or till the post is filled,

up on regular basis or any such contingencies arise for earlier termmahon whichever is
earlier. :

The other conditions given in para 2 of the appointment order issued vide order -

No.A.12024/2/80-Estt. Dated 23.08.2000 will remain unchanged.

Name of the Designatio | Period for which ] Seale of Previous
official, . is extended. | pay. " | reference.

2 <

2. - 3. S 5. . | .

-~

..-

02-2002 13200/- 2/80-Esttﬂ.‘ '
: Dt.23-08-

Sti Chinmoy Nath | Peon 01-03-2001 t0 28- | Rs.2550- | No.A.12024/

Y,

(S. Raye)
Assistant Director -
Census Operations, Tripura.

Copy o ‘\/ .- y
| Shri Chmmoy thh Pcon office of the Birector of Census Operatlon,
‘ Tripura.

{ (2. Personal hlu/Aéuounls sullou/(mud filc. k

. Assistant Director

Census Operations, Tripura. - =

|

i et

e



Nkl T | w28 FEB 2002

ofLt ORIEN\'EU

is1. IIame of the officlal Deslp- Period for Scale Previous

. --.——-'.‘-Cau.ﬂﬂnn-m—‘im"a-lwhm—u--nnu--'v3

[AESEVES] . . I

R N e DI TV T IO ‘ ] DR
- 9'-3 -~ CURE Fax- O3U01-322225
GOVEIMMERT OF 1HOIA L-mail ¢ deo @ tsu, trp. nle, in ?K
Wi Y

Cannfeor i seo o, R
COFFICE OF THE DINECTOR OF CENSUS OPENATIONS, H\H‘Ull/\

200 Yhzariuy fimL 21070 0rtiee Lane
' Anartala-799 001

P MlNISTHY Ol HOME Af FAIRS/GRIH M/\N frRALAYA A%MQXM—@{_'
-

-
Wy
. N\

Agartala, the

i

O
g =}
R

=

.

Ihe teim of appo Inugent of the u_wev mentioned incumbent
5_1 the 13051. shown agamst the name is extended for a further.
period up to 31.1.2003 or any such contid ngencies arise for earlier
.:ce nping L.ic\)n whiche_ve AR is earlicy.
‘ The othier conditions given in para 2 .to 5' of the appo._ntment
order issved vide oxder o A.uo 24 /2/60-Estt. dated 23.8.:.000 w:lll
rema"] Luchangec

!

\
\
|
!

1.-——-——--4-.--‘—.---:—.--.-.- B e o el e @Y 4 e e —...—...-..-—\—‘—--——uv-.-.---—a—o-na-———.-.-——-———— a

Ho. © | nation which is' of reference
H extended . pay o AR

b

éﬁl.hshri Chimoy. Hath =~ Peon 1.%.2002 fs « 2550~ IIo A 1202&/2/
314142003

G M G W R N e G DY B ¢ @Y e G O B0 s B B 800 AV GV WY ST O v

v

(, Se Ra_ye ) .
Assistant Director

. | o - | Census' Operations, Tripum
Copy to :\1/5111‘1 Chimmoy HNath, Peon, Office of the Director : -

of Censua Oper awo“,, Iripura ”10/D Office Lane, , |
Agartals. '

2. Personal filQ/ﬁC(OUWL” section/Guard flle.

sRe < 282.00—
Asglstant Director
Census Operations, Trinura.

i
WY S 2t O 0Md Bo @0 PRI DL 400 NN BN BV BN G e B OO 08 LA X R X ¥ 2 X ¥ 1 2 ¥ ¥ 7 X 7 X _JN

3200/~ 80-Estt. 1§

-

O e

v

Lo L
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Government of India
Ministry of Home AfTairs
: Dircclorate of Census Operations, Tripura, ;
| 210/D, Office Lane, Agartala. '

Dated, the " B AUG 2003
ORDER

The term of appointment of the under mentioned incumbent in the post shown
Against the name is extended for a further period_up to 31.1.2004 or any such
contingencies arise for carlicr termination whichever is carllficr. '
:.51 ’ :

g The other conditions given in para 2 (o 5 of the appointment ordedr issucd vide

order No.A.12024/2/80-Estt. Dated 23.8.2002 will remain unchanged.

ShNo. | Name of the Designation | Period for | Scale of Previous
ki official ' | whichis | pay refcrence
- extended
o 2 3 4 5 6
[ Sri Chinmoy Pecon 01.7.2003 Rs.2250/; | No.A.12024/2/80-
Nath o to Estt.
. ~ 31.1.2004 | 3200/-

No.A.12024/2/80-Estt. W 2%

L i
=)

Direclo L.
“ ‘;é'i“f;:
CO')y lo :

1. Sln'i'Chinm,oy'Nél‘lAH,‘ Peon, Office of the Dircctor of Census Opcrations,
Tripura,210/D, Office Lane, Agartala.

2. Personal file/Accounts scetion/Guard filc. .

Dircetor,
Census Opcrations, Tripura.

o %WQ

e weees

i



" No. 4.12024/2/80-gs¢t, i Phono 232 G2
— 25~ IR YT . Fax. 0381%@22225
b GUVENNMENT OF 1HOIA E-mail ; déo@ﬁtsu.lux nic, In
YT Ny o |
MINISTIY OF MoMme AFEAINS/GIIN MANTHALAYA ’A/*;\ X
‘fmuiwqihawqrmnnvuutnnhIhgtr = ' o

. f;ormcs oyt me LINECTONH op CENSUS OPENATIONS, TnIPURA -
200 FZUTRR WL 210/ 0ccLos Lang . -
Ve U7 ~ Adgartala~?99 09 ; Y B

W L - " untaar 11 9 FEB 2003 !

IEQPLEQRIENTED . — — : —

AR iéF Apariala, (he

Ve

: 81, Name of the Desto- Period ror 5oals Previous NN
L No, offictal , nation whégh s of reference |
i SRS, extended pay. : I
R — DT ——— N Emnat i 5= Car ;

01.02.2005 . 3550- Hou4.12024/2/ ../ |
to 3200/~  go-att, M|

e
4

( S. Raye )
, Assistant Director,
I Census Operattons,Trtnuw
Copy to:-\L/<;hrt Chinmoy Nath,Peon, 0ffice of the Director of

Gensus Operations,Triparq, 210/D, Office Lane,.' ‘.
Agartala, o _

2. Persdizalf';ftle/.dccounts seotton/Guard rile.

y %ﬁ\ﬁgéf’..i.q3 o NI
Asstistant D rector, o {

Censug Operations,f’rtvura.‘ ,




W /AR - sEmoEn - 26~ No.§il013/1/99-Estt.
. Telegram : CENSUS | YR IRER
;; , Government of India -
T HR@E
Ministry of Home Affairs
waiey PR, srmoEn PRwma, RBiga
Office of the Director of Census Operations. Tripura
210°3), anfsw &%/ 210-D, Office Lane

IR / Agartala - 799 001,

" ORDER

In  pursuance of . the Registrar General,

No.A.11020/1/99-Ad.II dated 21.5.2004 for conti
'the office of the Registrar General, India, New D

‘upto 2.2.2005 against a resultant vacanc

B - 232-2225

Phone : 232-2225 Ay
Fax :0381-2322025

E-mail : dco@tsu.trp.nic.in
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India’s letter
nuing the post of Dafiry in

A elhi, the official concerned
- continuing to the post of Peon.. Accordingly post of Peon ®'e

Nath, who was appointed purely temporary basis as chowkidar

exists, Sri C.
for one year

y of deputation with effect from-

322004 vide order Nol2024/2/80-Estt. Dated 3.2.2004 is treated as

~ “withdrawn,
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(K. DD. Nath)
Director.

Copy to \/ |
~A. Sri C. Nath, Peon

2. Accounts section/P.I'./Guard file/ Apptt. File.

~ Director of L
Census Operations, Tripura.
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Government of India

' UEREIRE
"\ - Ministry of Home Aftairs

aaier Paas, sEewen Mamsa, By

] Office of the Director of Census Operations, Tripura é
i - . . o A Y R
i‘ifg , 210 ), anfva €1/ 210-D, Office Lane . . ﬁ (AN A

Selt

3 FES 08

RSN / Agartala - 799 001

ORDER

In pursuance of the Registrar General, India letter No.A.11020/1/99-Ad.II dated

09.01.2004 for - divertion of the post of Dufiry in the office of the Registrar General,
1 India, New Delhi the official concerned reverted to his parent post of Peon. Accordingly

post of Peon is not exist. Shri Chinmoy Nath, who was appointed purely temporary basis

a8 Peon upto 31.01.2004 atwnaticcaly treated as retrenched firom the post of Peon as per
. terms and condition of hig appointment etter. )

.

/.
(K.D.NATH)

DIRECTOR,
CENSUS OPERATIONS,TRIPURA

Copy to ;-

A. Shri Chinmoy Nath, Peon, Directorate of Census Opefations,Tripura

| Y - Ul
o 'DIRECTOR,” -
, | CENSUS OPERATIONS, TRIPURA
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wiaian Faa, sEemer PRa@a, Hya _ N 1ox
Office of the Director of Census Operations, Tripura .
210 @, 3w &1/ 210-D, Office Lane

JTR@sN / Agartala - 799 001, kS FERB 2004

"ORDER ' |

Shri Chinmoy Nath, refrenched Peon of this Directorate is hereby appointed on
purely temporary basis to the post of Chowkidar for one year upto 02.02.2005 against a
resultant vacancy of deputation w.e.f 03.02.2004 or from the date of his joining to the
"o post of Chowkidar in the pay scale of Rs.2550-55-2660-60-3200/-. '
2. He service are liable to be terminated 1(one) mouth notice from either side or with-
one month’s pay in lieu thereof. . ,

3. The appointment of Shri Chinmoy Nath is subject to the orders and _other-
conditions of service as applicable to Central Government Employees and issued
by the Government of India from time to tine. - K ' o :

C 4. The above appointment have been made nganinst the purely temporary vacancy ng
. the post vecsted for deputation of the officinl for one year. The appointment order
shall not bestow upon the above mentioried official any claim for regular

~ uppointment against long term vacancies or coie post.

5. The above official shall awlomatically stand' terminated ufter expiry of above
referred period even ifno separate order for. termination is issued. | ‘

-

(K.D. NATH)
DIRECTOR,
CENSUS OPERATIONS TRIPURA
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Copy to - -
\IAi Chinmoy Natls, Chowkidar, Directorate of Census Operations, Tripura
2, Personal file, ) 3 ;
3. Accounts Section - o !
4. Guard file.

e L ' . : ' 3 . L . (J‘A
SN DIRECTOR, .
CENSUS OPERATIONS, TRIPURA. - .
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Government of India
R HFAAD
Ministry of Homo Allairs

‘ wratery v, s faawa, Biga
Office of th.e_ Director of Census Operations. Tripura
210 ), anfds¥r @51/ 210-0, Office Lane

3Rl / Agartala - 799 001.
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The term of appointment of the under
post shown against the name is extended

is earlier. ’

The other conditions give
issued vide order No. A.12024/2/80-Estt.

- 31.01 2005 or any such contingencies arise for

. FHoNe L cae Lol
Fax : 0381-2322225
E-mall : dco@tsu.trp.nic.in

(Sasn
1T A

mentloned incumbent in the
for a further period up to
earlier termination whlchever

n in para 2 to 5 of the appomtment order
Dated 23.8.2002 will remain

unchanged.
Sl Name of | Designation | Period for Scale of | Previous
INO. |the | whichis | pay | reference’
- | official extended | '
1 1. 3 4 5 6
(- Sri | Peon 01.02.2004 | 2550/- No.A.12024/2/80-
Chinmoy | |to . to Estt. Dt.18:8.2003 |
Nath 31.01.2005 | 3200/- S At

~

(K. D. Nath)

! Director.

Cop)::)/
Sri Chininoy Nath, Peon, Office of the Dncctor of Census
Operations, Tripura.

2. Personal file/ Accounts section/Guard file.
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Director, \\ b 0u

Census Operations,Tripura -
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Fax:0381- 2322223 )
E-mail : deco@tsu.trp.nic.in’ ‘\:\

. rani: CENSUS . R . . Phone: 232-2225 fl .

Government of India
R HFIEY _
‘ Ministry of Home Affairs a "{”i‘_f)
(11} ALY Uas = ;
waiFy PRy, sEmo Preama, Bign ;A"‘" e ¥§
Oflice of the Diractor of Census Operations, Tripura
210 9, Af%w A7/ 210-D, Oftice Lane

ATRAHA / Agartala - 799 001.

Dated :~ 14 January, 2005

ORDER

As per recommendauon of the DPC daled on 19" November 2004, Shri Chinmoy Nalh
who is workmg as Peon on temporary basis in this Direclorale is hereby absorbed against the
permanent vacanl post of Peon (core post) smce his joining i.e. from 23. 08 2000.

2. Necessary order lo this effect please be issued immediately.

(K.D.Nath) Wa. 1. 63
Director
To

Establishment Section of this office for taking necessary action.
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' INRA / Agartala - 799 001, . J

if
Dated :~ 14t January, 2005

ORDER

——————

In pursuance of this office order No.F.1 (1)-DPC/DCO/TR/02:dated 14t January 2005, Shri
Chinmoy Nath who Is WOrkIng a3 Peon ort lemporary basis In this Directorate Is hereby absorbed to
the grade qf Peon on régular basis w. e. f. 23.08.2000 L.e. from the date of his joining to the post of
Peon in. plllrs:uance of this office order No.A.12024/2/80-Estt, dated 23+ August 2000.

2. . The other terms and conditions of service to Central Government employees issued by the
Government of India from time to time is appllcable In respect of Sri Nath.

(K.D.Nath) .10
Director

\)o
Shri Chinmoy Nath, Peon, Direclorate of Census Operations, Tripura,
Copy to:- '
1. Personal File.

2. Accounts Section.
3. Guard File.

c
+ (K.D.Nath)
Director
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Daled :~ 23 February, 2005
| ORDER
| )
!'
\9 6 The ordey bearing No.F.1(1)rDP.C/DCO/TR/02 Dated
> l : o |
&\ T4 January, 2005 ISsued by the office of the Djy eclor of Gensys "
' Operations, Tripy dmay be treateq g cancelled,
| o
o vy o '
(K.D.Nath) > = 0
Director
oo |
Eslablishmen Section Qf this office for taking neceSSat'y aclion, | ]

R 3 2,; ,‘;O..‘,..-..iu)-Ui’U/DCO/'l‘R/OZ.

HIRE AR
Government of India
R AR
Ministry of Honsu Alfairs
BIEU R e Bremem, By
Oftice of the Diractor of Consusg Opearations, Tripura
210 9, 3nldw iy 210-D, Office Lang
JMRTFN / Agartala - 799 001.

W - 232-2205 ‘
Phone : 232.2225 57>Cj; f.
Fax:0381-2322005  \'"/T"
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Office of the Director of Census Opcerations, Tripura
S 210 €, sulw @5/ 210-0, Office Lane
RTT / Agartala - 799 001.

Daled :~ 239 February, 2005

ORDER

Shri Chinmoy Nath who is working as Peon on lemporary basis under this
Directorate is hereby absorbed against the permanent vacan poslt on regular basis as

Peon (core posl) w.e.f. from the dale of permanent vacancy arises pelmanenlly on

24.11.2004.
2, This will take effect w.e.f, 24.11.2004,
3. | Necessary order to lh_is,e”éct please be issued immedialely,

Ly

(K.D.Nath) =7+ %0
Director

To

Establishment Seclion of this office for taking necessary action.

ol
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Telegram : CENSUS

~ 34" WRT TR Fax : 0381-2322225
' Government of India E-mail : dco@tsu.trp.nic.i

g W
Ministry of Home Affairs g K/'A[V\ TILY. £

Office of the Director of Census Operations, Tri_pura .

: ' © 210 d). anfew A4/ 210-D, Office Lane 2 5 FEB MS
: 1“ pEOPLE ORIENTED J"Rad! / Agartala - 799 001. : tE '

ORDER

The order issued vide this Office Order No.A.12024/2/80-Estt.
Dated the 14" January,2005, is hereby treated as cancelled as per

order of the authority vide No.F.1(1)-DPC/DCO/TR/02 dated 23"
February,2005. ' ‘ E

Further as per another order issued by the authority from the
- same file & same date as mentioned in the above para Sri Chinmoy
i Nath who is working as Peon on temporary basis under this
Directorate is hereby absorbed against the permanent vacant post on

R regular basis w.e.f. the date of permanent vacancy arises on 24"
§ No_vember,2004. - ‘

Absorption order on regular basis will take%effect_ from
- 24.11.2004. | | AT

( K.D.NATH)
Director

e

Sri Chinmoy Nalh, Peon ,Directorate of Census Operations, Tripura,Agartala,

- Copyto: .
Personal file/Accounts Section/Guard file.

L " W?ﬁﬁl@)’_‘

&M . B . Director of Census Operations, Tripura.

WIS

L il RHBY
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' DIRECTORATE OF CENSUS OPERATIONS, TRlPURA : : ’
' ? Government of India, :
Ministry of Home Affairs
210/D, Office Lane, Agartala — 799001

File. No. A.28014/2/2006-Estt Dated : 08.06.06

MEMORANDUM

, - 'Shri Chinmoy Nath, S/O Shri Rasmohan Nath was appointed to the. post: of
7/ Peon-in Directorate of Census Operations, Tripura w.e.f.23.8.2000. According to
- Recruitment Rules notified on December 22, 1973.for the post of Peon, the
maximum_age limit for appointment to the above post is 25 years with 3 years
relaxation for the OBC candidate. The then Director had purposely sent a requisition
~ to the Local Employment Exchange on 16.07.2000 enhancing the maximum age limit
for'thé post of Peon to be 27 years which was in violation of the Recruitment Rules,
The Employment Exchange “had accordingly sent the names of 21 candidates
including Shri Chinmoy Nath. whose date of birth Is 1.9.1970 who had attained the
age of 29 years & {l0-month oh 10.7.2000? Under the rules, he ‘was not eligible for
. appointment to the post of Peon in Directorate of Census Operations, Tripura. Yet, "
on the basis d¢f manipulation -made by-the then_Director. of Census Operations, /-
Tripura,he (Shri"Chinmoy Nath) was made eligible and subsequently appointed the
post of Peon.

a

- v

et

2. ‘As the appointment of Shii Chinmoy Nath is totally irre!gular and in violation
the provision of Recruitment Rules, he is directed to explain as to why his services
should not be terminated with immediate effect. His explanation should reach to the
undersigned within 15 days from the recelpt of this memo. In case no reply is
received upto the above period, it will be presumed that he has no explanation to
submit and his case will be decided on the basls of available records.

.-/

3. This issues with the approval of Registrar General, India.

" vy

: 7
(R.R.Meena) 18106
(BII ~tor of Census Operations,
- ra,

To

‘Shri Chinniqy Nath, Peon, Directorate of C ::s'us‘Operations. Tripura.

L4
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| 'hc Deputy Director,

* Census Operations, Trlpura
- 210/D, Office Lane,’

| /\;Daltala- 799001..,

Sub;ect Reply to the Memo. No. A.28014/2/2006-Estt. Dated 08.06.2006:

iy ., issued by Deputy Director. of Census Operatlons, Irlpula,
' Agartala

. !'}.;; Sir,
In inviting a reference to the above mentioned subject, I would like to

set forth following submission to your kind for sympathetic consideration

. and necessary action:-. ~ *

Sir, I am a bonafide citizen of India belongs to OBC and passed
- Madhyamik Examination under the Tripura Board of Secondary Education,
Agartala in the year: 1990 and after that I started my life with a serious

slmbglc in this hard days of crisis and havc been trying utmost to overcome

the hurdles with sorrow and g,rlcf

Be that as it may, in one fine morning, | acknowlédged a notice from

the DCO, '[’ripﬁfa to appear before the Interview Board for the post of Group

D employee and then and there I got ready myself to establish my clarity on
- the subject for which the ,D_ivre.ctor, Census Operations, Tripura sought for
names from the Direétor_ate. of Manpower, Government of Tripura, Agartala.
It cannot be ng,nmcd thal my performance before the Boatd scemed to be
satisfactory since | wuld answer cach and cvery question as asked for by the

“members of the :esteemved,-lntcrvn,ew.Board,.My service under the DCO

Tripur is nearing 6 (six) years and during the above said period I have been,

- performing my duties diligently with the satisfaction of my higher officials
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‘ '-hclu‘ding clericat 'st'aff ~etc. But after a'prolonged span of time in the

Dnectorate of Census Opetatlons Tripura such type of Memorandum is

rcally very shockmg to me. | am to humbly inform you that my service is

© cent percent, bonaﬁde legal and operative, It would be pertment to pomt out

herem that 1 am not aware of the Rules, etc as quoted in your Memo in

‘ questron and conseq.uent upon that I would request your honour to kindly
supply copy oftﬁea%%ve“menttoned Recruitment Rules for the post of peon

and other relevant NOtiﬁcatio'ns for making proper reply against the Memo

otherwise it would not. be possible on my part to make reply against the

Memo thereof

I would also request your honour to kindly drop / close the matter

considering the fact that I have not suppressed any material fact in respect of

my age and qualification and also in consideration of the fact that I belong to

OBC, a weaker section of the society of India.

Therefore, I would humbly request your kind to supply copies of the
relevant Rules, ete. and allow me at least three months trrne for making reply
“for which 1 h_ave been asked for and I do hope that your honour. will be

graciously pleased to supply the materials as sought for the ends of natural

Justice, and oblige there by.

Dated, Agartala. Yours faithfully,
The 19" June, 2006. »

(Chinmoy Nath)
. Peon
Directorate of Census
Operation
Tripura, Agartala.

5&%%&7 Nedh ™

(o\
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SHRI CHINMOY NATH
T APPLICANT
“VERSUS-
\ UNION FO INDOA & ORS
............ RESPONDETNS

WRITTEN STATEMENT FILED BY THE RESPONDENTS
[, Shri R. R. Meena, Deputy Director, Office of thee Director of Census
Opreations, Tripura, Agartala, do hereby solemnly affirm and submit as follows: /

That 1, Deputy Dircctor; Office of the Director of Census Operations, Tﬁpura,
Agartala, am acquainted with the facts and circumstances of the case. 1 have gone
through copy of the Original Application and have understood the contents thereof save
and except whatever is specifically admitted in this writlen Statement, the other
confentions and statements made in the application may be deemed to have been denied. I
am authorized to file this Written Statement on behalf of all respondents.

Brief facts on the appoiniment of Shri Chinmoy Nath, Peon in DCO, Trpura

The office of Regjstrar General, India had instructed all the DCOs including DCO,
Tripura vide letter No. 1201 1/4/2000-Ad-IV dated14.2.2000 that direct recruitment from

open market is not to be made in any case for filing p Group ‘C” and ‘D’ posts sanctioned
for Census of Iﬁdia, 2001. Further, the ORGI vide its ketter No. 1201 1/16/2000- AD-IV
dated 16.8.2001 had instructed: thai there would be a complete ban on appohﬂnﬁm

open market. 1t was clarified that under no-circumstances DCO would resort to ad-hoc
-—/ ) .

appointment from open market. Ir viglation of the directions of ORGL Shri K.D.Nath,
the then Director purposely had sent a requisition to Employment Exchange on 10.7.2000
for the nomination of candidates for filing up 1 vacancy of Peon so that he could appoint
his real brother mn the office and did not care for the directions of the Head of

Department, Registrar General, India.

A}



o

-

a

-~ =

3\] g
G <

y Lo
- OB
28
a0

a e

7]

2 &
&)

()Age and (i) Essential Qualification required for the post of Peon as mentioned

in the Recruitment Rules notified on 22.12. 1973 are as under.

Age for direct recruitment Educational and other qualifications

required for direct recruitment

25 years Middle School standard pass from

recognized school

The date of birth of the applicant is 1.9.1970. The Requisition was sent by
the then Director to the Emplqymcnt Exchange on 10.7.2000. The applicant was
29 years and over 10 months of age on the date on which, the requisition was sent
by him to Employment Exchange. The applicant being an OBC candidate, he age
could be relaxed up to 3 years maximom. Thus in his case, the ehglblhw was 28
years (25 years for general candidate+3 years for OBC). But the applicant was

over aged, vet the then Director had with a malafide intention and to get his

- brother selected for the post, had mentioned in the requisifion sent to

Employment Exbhange that upper age limit for candidates would be 27 years + 3
years OBC and 5 years SC/ST in violation of 25 years mentioned in the
Recruitment Rules. Conceivably then, in the requisition, if the then Director had
mentioned the correct upper age limit (25 years) as prescribed in the Recruitment
Rules, the applicants name would not be forwarded by the Employment
Exchange for the post of Peon as he was over aged (29 years and 10 months
old).

In the Recruitment Rules, the educational qualification prescribed for the
post of Peon is middle school pass. But the then Director had malafidely added
on his own a higher qualification ie., Middle School; standard pass from
recognized school; or above, higher qualification ie., School final”, in the
requisition sent to the Employment Exchange. By doing so, he had not only
exceeded his jurisdiction which he had apparently done favor to the applicant.

The selection procedure adopted for the appointment of Shri Chinmoy

Nath was gain malafide Shri K. D. Nath, the then Director had constituted a

Selection Committee on 18. 08.2000 for conduction interview of candidates for

the post of Peon which consisted of-
1. Shri R. C. Meena, Investigator - Chairman
2. Shri D. B. Bhattacharjee, Investigator - Member
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Deputy Director,
Census Operation, Tripura

3. Shri G. Saikia, Investigator - Member

4. Shri A.B. Das, Office Supdt. ~Member

" The Chairman and all the other members of the Selection Committee

were Group- ‘B’ (Non- Gazetted) officials. As per instructions, for conducting
interview of candidates of Group ‘C’ & ‘D’ posts, sufficiently senior level
officers should be members of the Selection Commitice. Generally atleast a
Group ‘A’ gazetted officer heads such DPCs. An Asstt. Director, ( Gazetted
Officer was available in the DCO, Tripura. He was understandably on leave and
decided to set up the Committee and hold interview of candidates in an unseemly

‘hurry. Thus, without caring for instructions, the then Director not only

constituted the Selection Committee consisting only for Non- Gazetted staff (-

Chairman and Members) but also proceeded to get the interested candidates in 3
days time on 21.8.2000. The applicant, Shri Chinmoy Nath was selected by i‘he
Committce whose constitution is questionable, as the constitution of Selection
Committee was completely in violation of Government of India’s instructions
which stipulates that the Chairman of Group ‘D’ DPC should be an officer
(Extracts of Department of Personnel and Training OM No. 39016/9(S/89-Estt.B
dated 16™ August 1990 R- 1) and more none of its members was a gezetted
officer. The then Director had only officials in the committee who were all non-
gazetted aﬁd his subordinates with the apparent intention to influence the
selection. Thig 18 suppoﬂéd. by the fact that the Committee selected his brother
who was overage: Further, Shri K. D. Nath had done it knowing fully well that
there wés a ban order of the Head of Department against direct recruitment. He
flouted it all, as he wanted to get his brother appointed.

It is clear that the then Director did not care for the circulars regarding ban
on direct recruitment issued by the Register General, India on 14.2.2000 and
16.8.2600. He had full lmoWchgc of the ban orders, yct he has acted arbitrarily
and without seeking the apprbval of the Head of the Department and has got.:his
brother selected/appointed malafidely and in violation of instructions/rules.

Thus, the applicant has been selected for the post of Peon in violation of
instructions/rules. If the selection was made in accordance with the laid ciown
Rules in which equal chance was afforded to all those who were eligible, he may
not have qualified and perhaps, a more deserving candidate would have been

selected. This action on the part of the then Director has been malafide and has
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Deputy Directof,

Gansus Operation, Tripura-
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deprived the rightful claim of other deserving candidates. Therefore, t
appointment of the applicant is prima facie null & void and should be struck
down. Separate action has been initiated against the Director for this act, which is
unbecoming of a Government Servant. &

The answering respondents pray before the Hon’ble Tribunal that the

Brief facts of the case may be treated as a part of the Written Statement.

That with regard 10 the statement made in paragraph 1 of the OA, the respondents
beg to offer no comment except prayer of the applicant for treating him regular
Peon. The detailed reply in this regard has been given in reply to the paragraph
4.3 to the OA.

That with regard ¢o the statement made in paragraph 2 of the QA, the respondents

beg 1o offer no comment.

That with regard to the statement made in paragraph 3 of the OA, the respondents
beg to submit that the applicant has not exhausted the proper channel to redress
his grievances. He has submitfed his representation on 19.6.2006 on which a
decision is yet to be conveyed to him. The applicant should have waited from the
competent authority. Therefore the OA, filed by the applicant is liable to be
dismissed. |

That with regard to the statement made in paragraph 4.1 and 4.2 of the OA, the

respondents do not offer comments.

That with regard to the statement made in paragraph 4.3 of the OA, the
respondents while denying the contentions made therein beg to state that a
number of irregularities/lapses were made in the appointmém of Shri Chinmoy
Nath, the applicant by the then Director, Shri K. D. Nath who was his own
brother. Firstly the Office of registrar General, India (ORGI) had instructed all
the DCOs including DCO, Tripura vide letter No. 12011/4/2000-Ad-IV dated

14.2.2000 (Annexure- I) that direct recruitment from open market is not to be

- made in any case for filing up Group ‘C’ and ‘T posts sanctioned for Census of

India, 2001. Further, the ORGI vide its letter No. 12011/16/2000-Ad-IV dated
16.8.2000 (Annexure-IT) again instructed that there will be a compiel’e ban on

S~



Deputy Director,
Census Operation, Tripura,

5
appointment from open market. It was clarified that under no circumstances DCo®
will resort to ad-hoc appomtment from open market. In violation of the directions
of ORGI, Shri K. D. Nath the then Diréétof purposely sent a requisition
| (Annexure-T0) to employment Exchange on 10.7.2000 for the nomination of
candidates for filing up 1 vacancy of Peon so that he could appoint the applicant
m his office and did not care for the Directions of the Head of the Department,
Registrar General, India. - |
Secondly (1) Age (i1) Essential Qualification reqﬁﬁed for the post of Peon as
- mentioned in the Recruitment Rules notified on 22.12.1973 (Annexure-IV) are as

‘under:

Age for direct recruitment Educational and ofher qualifications

| required for dzrect 1eczu1tment

25 years ' Middle School standard pass from

recogmzed school

Date of birth of the apphcant is 1.9.1979. The requ;smon was sent by the then
Director to the Employme_nt Exchange on 10.7.2000. The apphuant was 29 years and

over 10 months of age on the date on which the requisition was sent by him to

Employment Exchange. The applicant being OBC was cligible for the post only up -

to the age of 28 years (25 years for general candidates }3 years for OBC). The
applicant was over aged but the then Director wanted to appoint the applicant in his
D_irec_torate as a Peon. In order to make hun elig,ible for the post of Peon he had
purposely mentioned in the requisition sent to Employment Eﬁchange ‘the upper age
~ limit for candidates as 27 years +3 years OBC and 5 years SC/ST (Annexure-IIT)
instead 25 yﬁaré mentioned in the_Recmitmcﬁt Rules. In case, the requisition sent to
| upper limit of 25 years as pléSCiibed in the Recruitment Rulés,. the applicant would
have been disqualified for appointment as Peon as he was over aged, 29 j'ea.rs 10
months old. - . |
Thirdly, in the Recruitment Rules the educational qualification prescribed for
the post of peon was middle school pass but since the applicant was possessihg higher
qualification (mafriculation), the then Director purposely on his own added higher
Quahﬁmtlon ie. Middle School standard pass from recognized school or above,
lngher quahﬁcanon ie. school final, in the requisition sent to the Employment

Exchange. This appears to have been done purposely to make' the applicant

%
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apparently better than other eligible cﬁndidates. He was. disqualified for appointment
to the post of Peon as Stated above. Therefore, the applicatién of the Applicant is
liable to be dismissed. _

Fourthly, the selection procedure adopted for the appoiniment of the applicant
was against the Rules; as a close relative of a candidate couldn’t participate/ take
decision in the actual selection process. The S‘e.léction Committee formed by the then
Director on 18.8.2000 (Annexure- V) for taking interview of candidates for the post
of Peon. consisted of Chainman and 3 other members but all were Group- ‘B’
employees of the DCO. As per instrﬁctioﬂs sufficiently senior level Officers should
be the Member of the Selection Committee for taking interview of the candidates for
Groups ‘C’ and ‘D’ pastg. %?eﬁi)éulgzlraec\t/of ?Gazclted Officer) was available in the
DCO Tripura who was 0,1,1 leave for short duration. The then Director should have |
waited for the return of Asstt Director from leave and only thereafier interview of
candidates should have been .takcn. But he did not care for the instructions and
constituted a Selection Cpmmittee, which consisted only Non- Gazetted staff
(Chairman and Members), which had conducted interview on 21.8 .2000 in which the
applicant was selected. The constitution of the Section Committee was totally illegal
as none of its member was Gazetted Officer. Shri K. D. Nath utﬂized his influence on
the illegal Section Committee to select the candidate who was over aged. Shii K D
Nath was fully aware regarding ban order of the Head of Department for direct
recruitment but h wanted to appointment the applicant.

Thus, it is very clear that the then Director did not care for the circular
regarding ban on Direct Recruitment issued by the Registrar General, India (Head of
Department) on 14.2.2000 and 16.8.2000. He was fully aware about the said ban
orders but acted arbitrarily without seeking the approval of the Head of the
Department and appoin* gl . the applicant in violation of all instructions/ Rules by

hook or crook. It is pertinent to mention here that disciplinary action has already been

“taken against Shii K D Nath for his illegal and unauthorized action. Hence the

averments made by the applicant have no merit and liable to be dismissed.

7) That with regard to the statement made in paragraph 4.4 of the QA, the
~ respondents while denying the contentions made there in beg to’ state that as
- explained in the preceding paragraph, the recruitment procedure adopted was not

against the rules in so much as a close relative cannot participate /take decision
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o

directly or indirectly in the matter of recruitment, promotion, etc. of their ﬁm

o
o

relations. In this case, Chairman and other members of the Selection Committee
were Group B Non- Gazetted Staff of the ‘same office. Shri Nath did not directly
participate in the selection procedure but managed to constitute it in such a
manner that he could influence the decision taken by the Committee. The then
Director, Shri K. D. Nath, was well aware of the fact that there is a ban on direct
recruitment (Letter No. 12011/4/2000-Ad.IV dated 14.02.2000). Iﬁ’o—gﬁ)&:"%ﬁﬁs, he

appointed the applicant as peon arbitrarily and in violation of the rules and

procedure set by the Government of India.

8) That with regard to the statement made in paragraph 4.5 of the OA, the
respondents beg to state that Shti¢ Chinmoy Math was appointed against a
temporary vacancy of Peon, arising on promotion of its incumbent against the

temporary post of Dafiry created for Census 2001. The tenure of this post was

extended further and simultanéousiy the tenure of the person appointed as Dafiry

e
was extended. The appointment of Shri Chinmoy Nath as Peon was aIson by the
then Director of Census Operations. Since, the initial appointment of the

applicant itself is illegal, all extension thereafter cannot be treated as regular.

9) That with regard - to the statement made in paragraph 4.6 of the OA, the
respondents beg 1o state that as already explained in the preceding para,
procedure for appointment of the applicant as Peon was illegal and arbitrary,
therefore his subsequent 1'egula;ization by the Selection Committee headed by
Shd K.D. Nath himself cannot be treated as regular. In fact, all rules & regulation
wete violated in his case to the extend that when no post of Peon was available in

' the Directorate {on the reversion of Datry to his parent cadre of Peon, when the
post was diverted to the Office of Registrar General, India vide letter No. A.
11020/1/99-A4.11 dated 09.01.2004, Annexure-VIi), the applicant was appointed
temporarily against the vacant post of Chowkidar (the Chowkidar was appointed
as Driver on deputation basis). When the post of Dafiry was. subsequently
rescrted to the Directorate of Census Operations, Tripura, the appointment order
of the applicant to the post of Chowkidar was withdrawn and he was re-appointed
as Peon (Anncxurc-VH to (IX). This proves that no concem was shown to the

rules and regulations in this case. The applicant continued to work in the Office

e & . s L ettt o So RS bR o SRS N ke
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with the connivance of the then Director who misused his powers. This is

pertment to mention here that a disciplinary action has been taken against Shri K
D. Nath, the then Director for his arbitrary and unauthorized action

10) That with regard to the statement made in paragraph 4.7 of the OA, the

respondents beg to state that the absorption of the applicant with effect from
24.11.2004 as Peon is irregular. It was done by the Committee headed by the then
Director of Census Operations, Sha K. D. Nath, who is brother of the applicant,
Shn Chinmoy Nath. The Committee, which was constituted by Shri K. D. Nath
without the approval of the competent authority. This was done with a view to
. regularize the appointment of Shri Chinmoy Nath against the regular vacancy of

Peon, which occurred in the Directorate, However, the method of regularization
is irregular, arbitrary and against the rules.

11) That with regard to the statement made in paragraph 4.8 of the OA, the

respondents beg to state that as already explained in the preceding paragraphs the
recruitment of the applicant is irregular, When this irregular came into light, the.
competence authority decided it, which is the Regisirar General, India to issue a

notice to the applicant against whom this application has been filed

12) That with regard to the statement made in paragraph 4.8, 4.10 and 4.11 of the

OA, the respondents while denying the contentions made therein beg to state that

a copy of the Recruitment Rules is attached as Annexure

cure-VI. Extension of time
for 3(three) months for filing a reply to the notice, as requested by the applicant

18 nol necessary as the matter is now already under jurisdiction of Hon'ble CAT
The applicant claims that he has not suppressed any facts

regarding his age,
qualification etc. and has rendered nearly 6 years of service satisfactorily. This

cannot be accepied as a plea for regularizing his appointment to the post of Peon,
which was done illegally by his real brother who misused his authority with total
disregard to other cligible candidates. Therefore, the applicant

’s case does not
mernit any consideration and deserves to be rejected.
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13) That with reg'ard fo the statement made in paragraph 5, 5.1 to 5.9 of the OA, the

respondents beg to deny the contentlons made therein for reasons explained in
the preceding paragraphs

14) That with regard to the statement made in paragraph 6 and 7 of the OA, the
respondents beg to state that the applicant ah s not exhausted the remedies

available to his as be has not awaited for the decision of the Competent
Authoﬁty.

15) That with regard to the statement made in paragraphs 8, é.l to 8.3 of the OA, the
1esp011deﬁts beg to submit ihat application has no merit and liable to be dismissed
with cost to established the rules of law in view of the position explained in the
preceding paragraphs wherein it has been stated that the appointment of the
applicant was' completely invalid, illegal and nregular as per Recruitment Rules

which has been made under constitutional provision of the Article 309 of the
Constitution of India .

16) That with regard to the statement made in paragraph 9 of the OA, the

respondents pray that the interim order passed by the Hon’ble CAT, Guwahati

Bench on 23.06.2006 may pleased be vacated as the claim of the applicant is
“devoid of any merit and deserves to be rejected.

Deputy Direc

or,
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VERIFICATION

I, Shri R. R. Meena, Deputy Director, Office of Census Operations,
Tripura, Agartala, aged about 46 years. who 1s one of the respondents aﬁd
taking steps in this case, being duly authorized and competent to sign this
verification for all respondents, do hereby sclemnly affirm and state that the

statement made m paragraph

15,14 are true

to  my knowledge and belief, those made i paragraph

1 % 4 l4 being matter of records, are

true to my information derived there from and the rest are my humble
submission before this Humble Tribunal. I have not suppréssed any material
fact.

And I sign this verification this 4™ day of January 2007 at Guwahati.

=

DEPONENY oty Director,
ensus Operation, Tnpura
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¥olNo. 12011/4/2000-Ad.IV )
WITT FTFIT SR .
GOVERNMENT OF INDIA :

g AT !
‘MiNISTRY OF HOME AFPAIRS/GRIH MANTRALAYA

. e & wgt e 1 ww@ivy ,
OFFICE OF THE REGISTRAR GENERAL, INDIA \

1fﬁﬁﬂ,ﬁ7h72VA, Mansingh Road

v “New, Delhi, the ' 14.02.2000

}
!

. ' !
' To, .. . .o - S ’

All DCOs,

i

4;Sﬁﬁjeet : Filling up the post sanctioned for Census qf

. India-2001. . . .
. . |

" 8ir, : P

\
{

I am directed to say that a number of posts h&ve been
sanctioned for Census of India-2001. Thesd posts are required

~ to be filled in as early as possible.; As you are aware all the
Group 'C' posts -sanctioned for the above 'Census and the

vacancies caused ﬁn Group . 'C' and 'D' categories due tp

promotion in highek grades "are to be filled by DCOs and the.

posts coming under!Group 'A' and 'B' are to be filled by this
office. You are requested to ensure that the posts available
for Census of India - '2001 in Group.'C"and 'D', are filled
in only either by ‘promotiorn or on deputation basis in
accordance with the provisions of Recru1twent Rules. . Direct
recruitment ‘from open! market is not tb be made in any case for
the above posts. A suggested model "orqer' for' promotions
against above mentioned posts-. 15 endlosed,,whlch may be used
with suitable need based modlflcatlonq. f
| i
. If some.of the officials appoihted againgt Census' of
India . -~ 2001 .posts have to be kegularised later, on
availability of long-term vacancies due to retirement etc,
separate-g?ﬂers for their regdlérisatién must be issued.

i
. \ '
So . far as Group 'B' posts are .concerned you are

requested to,send by 25th February 2000 the A.C.R.'dossiers for

last S.years, vigilance clearance and seniority . list of  the
"'feeder gralles of each category of Group 'B' posts té enable us
to process the cases for their promotions. Where' eligible

. persons  are : not avallable for: promotion against k6 Group 'B"

‘"posts, action to fill up the post on deputation may be

initiated by the directorate. Action taken in this regérd be

communicated to ORGI.

i
1
/

" 'All posts, to be filled in by deputation may be
advertised in leading newspapers and Employment News, through

.DAVP," in addition to circular to Govt. of India and State Govt. .

offices etc. ) .
el o i

. . S
L ‘Yours’ faithfully,

/' . ' . ) .‘ ‘:
s . n‘ n\?'W\yL

| (M. R‘ Singh)
P Under Secretary to the Govta of India.

i

Lt
i

-
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_ ,q;""\:) Q\@'}(»«f R T Ty m e B uy wmimm
’8;’ s?-\u " ‘ i ST WY, G BT, &Y *lMluL UL, wdf nd\vﬁ V10 01 .j}{g
§ . [ OFFICE OF THE. REGIST RAR GENERAL, INDIA
s b of Home Affuirs) -~ |
" , . (Government 0’! India, Mmistr_; of Home Aflu
onRoNGAtS 7. MAN.:INGH ROAD, 1 NEW DELHI 110 011
- ‘e . X | . . e ._:4 ‘ v .
" Ref, No.; 12011/16/2000~Ad Ty~ ™ =7 70 e \"Davl‘aie -08.2000
TU, 1 l " ) ' " "'
All DCOB/Languagc Dmslon ‘ :':' R
v b ublcc Guxdcllncs Ior hllmg up Group Qe and ‘D' posls."' N L
Slr/Mddam, .7 1\" SUREEIVE T '. o R

Al

. I am dirccted to say ihat it lma been observed that largo, number of Cou_xj Casos
. lwvc'armcn duo to non-complianco of Government rules and procedurcs relating tq ﬁlllng '
PR up of posts; All tho DCOs/Languagoe Division are-requestod toikindly avold icregylagities

i appomuncnta -anid ;ipromotion - and follow rulos and proccqurcs lmd down by
Govcmmcnt in this rcgard .

e

-
S -

', / , S 1'or thc snko of uniformily wxuun lhc Oﬂxcc of‘RGI(IIQ), Language vaiakm at
3 S Culculta and vanous Dnector%tcs followmg guxdclmcs are provxdcd for complmnco " b
. o o \f AT RPN EERCIN

l % i“b[ n[unml{g!; to gglggu{oq gm; : If aucordulg lo Rocnulmont Rulcs, the post
KU pmpop i to be, filled-up. by: promotion,. happens to Lo a!selection post, the boncly mark
N s g would b fGood's. Though requisite number of persons would bo consldered according fo

{ o gmdclnics r*lalmg ta zono of conmdcrahon, the senior most poersan will be promq;;d fo
i - <thio- post,. it he/sho., aaﬁahcd the required bench niark of. ‘Good'." He/she may hot he -
}*’* ‘ puleracded; by‘agumox iofficial L)ccauso tho. Jumor oﬂicml lmppcns to be havmg ‘Vexy :
“Good' ox‘ ‘Oulslandmg CRs o

. R A e
S RRAPTI RN “ '. sl ,:.“.A. r. e . . .--,_4.\-
’A." TR l' N

Kt

ERITIR Somclunc quosﬂons arc ramcd about who can be catcgonzcd as ‘Good'. It s
s nclaified. that an official liaving majority of C.R.s as ‘Good’ ;would be catcgodzcd as
Wy i ‘Good’ For oxmnplc ‘if five C.R.8 aro to bo considered for promotxon to a particular post -
"'_:' 7 and if scmor ipost oﬂicml in:the fccdcr grado happens to be having three ‘Good’ and two
f‘Avcrago’ C R, ho xmry bc gradcd as ‘Good’ and gramcd pmmouon o AT

L e CTR P, I accoulmg to Rocnuuncnt Jules,
promohous lmvo .o b piveil on uon-sclccuon basm"‘ Aha\DPC:noeed not. anko A

= » comparalive; nsacssmcnt of tho. rocord of officers kad it should ‘catcgorize tlio officers as
. © LTI o ‘Not,yct‘ fit% fur pmmouon on tho basis of asséssmient of thmr record of gervico.
, ) If lho sonior mosf official in'tho fooder grade is calegorized as ‘it’ for promolion, ho/aho

shoul.d bo g ,,rantcd promotxon cven if the C.R.8 of pcmona below lum lmppcn to be bottcr.

“ ) . »?‘n .“ '!" ' '. -
- P ! ! b « :

%
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CH Appointment by deputation : Though Dircctorates- of Ceusus Operations pro \\
) ' 'cmpowcx‘cgl?-j"to?c'nmko"ﬁrappoinhménts to Group ‘C’ and "‘D’: posts, ‘appointinent by
, . deputation,~cven o Group- ‘C’.and ‘D’ posls, have: to be approved by the RGL
e 'v?..Guidc‘l:i(qc'u ircg:irdix}g vappeintment by ,dcputatio'n have. been :issued m l'reccmv p:gst.
. wpgee o However, it has been observed: that geveral Dirvclorates have. been isauing vacayjcy
e oclrculus by spécitying shbrt ‘time Limit for receipt of applications. By the timo fho -
' ~advertisement is publlshed in Bmployment Newe, thy last date is either ovor or in aboyf to
e boover in a fow days.b: Actording to Government instructions on the subjoct, a miningpun
s v time of Awo monthsishould be allowed for the recei t.of nominations. This cany'bo -
. iy reduced to six: wooks, where there arc compelling reasops to fill up the vacancy on wrgent
oo, i bagis.,. ;- Sitce,s DAVP ¢ also | takes. some  time - in. publishing  the - advertisement” in
S " Employment Nch,'?iL;;;;waud!bc better if, instead of specifying ‘a dato in_the vacapcy
o circular, lagt date is mentioned ab “six- weeks from the date of publi¢ation in Employment
AT ‘, : e '.1-." - ~.\""-;'i:-" \ . o R RRTEA ©
“iws It has, also beenrobserved that adequato offorts . are, not, mado to obtain C.R.
... . dossicrs, and-vigilance/.clehranco of outside applicants.. yAdequate offorts in this regard
- may bo.madg so: that Al cligible candidates aro %oxtsidcrcg, for appointment on deputation
o hasis L e ST L A ST v
' l ... Complete ban oy ad-hoe appolntiment from ¢pen market: -
L S U BT I I L e T SR .
. v In spilo of clear dircctions issued in this regard during hst few months, reqyosts
.0+ aro’still being received, for, filling up of posts by ad-lxoc;,rgcruiqu'ﬁ't through Employment
.o Lxclapgel [t s reiterated j thiat., this " option ig not;at. all*availablo and’ undop no
A cirm‘llxns‘taqccq‘pCC)qmju. resort 1o ad-lioc appointmgn_tz‘;'_‘::il‘x“gmj!){jpm_ market. * Simijady,
\ * appointments on daily wages is also banned, I A
Voo e e e o SR |
oot This wsq'c:s.qut‘l'xl‘tl_lo.appmval of RGL. S S T
ST o i | Yous faithfully,
iy . o BT R .
" - ‘:_‘!‘r : MM\’V"‘(
o o . ool (MR Singh)
i - Undor Secretary to the Govt. of India
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rom FOR MOTITFLCATI or VACAN(‘.[]“S TO THE ’f\QX Ltl}« -—HI &\k

r'? T2iPL OYMEN Tt EXCHAN GE BY ' DOTH ACT AND NQi~ACT
3 o ", I‘S&PAHL_LSHMDIT._ : K S T '/,./\
» o 1 ' : ’ __'.-" .
e & address of the employer + ehri K.D. IlaUI DiJector ' \ k
’ \/ : . . S w1, I(rlumcma(,ar A(,artala
' ; o West Tripure. ,

2+ Telephone number of. meT oyer *i‘ | 22.2225 - "
Coeny . . '

-

&

1

’e

1 t . :
3. Hature of vaccmcy _‘ .

8) Type df workers required

N ;(Dcslbmtion)

b) Description of dubles ' ‘ ‘Fox atuen”np the office work,
f | ' massengerial’duties etec. :
v0) Qualifications requived . !
1) Desireble | o
o il) Bssential |

Pe!on (Group~D)

.o

¢ Mlddle Scliool standewd pass frop ¢

recogilsed silchool. or above. 1)!(' e

o quali.fq.calU o i.e.school. fwwj‘

) Age limits, ir any Q’x_ge 2‘7 years) +13, years OBC &9 e
| acor 1 v ’

‘e) Vhether women are elijible . Yes’ ".SC/ST as on 3147.2000.

k. Number of vdcancies o : 1(0119) 'l‘emporary .

. 8) Regwer o . L e o :
+ ) L Tempoiery ’ ! ~ b

5. Pay & allowances

.

3

.o

52 "\'50 55-2,660~60- 3,c00/- plug air
o aun{ss*ble £0 Central Govt. evml,o““

6. place of work(naume of To\n/v_J_'La{je. Agariala, Tripure.

7. probalile date Ly which the vacencyy Irmediately.
: will be filled. S S oo

8. particulors 1ega1ﬂh1b Mtcrvidm/ ., .

test of applicants . ! ,

8) Date of interview/test ! ! !’l’o be Intimated to the candidatas
L) “tdme of interview/test 4 direclly frop this office.
- ¢) Place of' ihterview/test i : ) :

A) Desigation and dress of the shri K. D. Math,Director

person to, vhonm appl" cants - ! /1, Krd =‘1ma_13.[>ar Agartole,
should report. West Tripure.

9. \«he‘dler there 1s any obl* gét*o*) SN | (neg) W-reseryed |
arrangements’ for giving preference : ) L '
to any catepory of persoms in:
f11dng up, the vecancies e.g. ; e
Schedwled Caste >/8cheduled Trives .
: Priority applicents,Ex-Service.
: nan etc.(also please Indicate A :
.. the numbey of vacancies reserved ' -

for sc/st ' ", . _ .
10. Any other relevant information s+ Names of candidate onlywith the
: . . L essential qualification indicataq :
- ' ' col.3 above may be sponsored wi;l i
- . , 115 deys from the date of 1‘eccipt ¢
! | the no ulf" cation.
}IQ‘.A.12024/2,/{80—Est'c.- : Daf_:ed, the 10 \U\ ?[m
v ; l
To i . -

~ The. sub- Re(,*‘onal anloynent orfl cer,
Govemmuent of Tripure,

Aga\l‘t,&l& . R . } yﬁ\g:\og/{ LO 1

s . . Gomns Opemtioos, Yilyeray f
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THE GAZETTE-OF INDIA:.DECEMBEI}V,Z?., 1973/PAUSA 1, 1895 2491 -
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) gn. Proof Reader 2 General Central  Rs. 150-5-175-6- Not applicable 25 years »  Essential
dvalent " g1t ] Service, Class [ 205-EB-7-240 1. Matriculation or - cquiva-
alistics) | S - Non-gazetted, , ' lent, !
Lingu- ‘1 Non-Ministerial . 2. Two yecars’ experience of
scraphy) & . . proof  correction “in a
d Uni. & r Gobernment  Office/Press or
ptivate press’ of repute. .
. . . . '
o S . P
Iniver- @ ~17. Drafisman 4 General Central Rs. 150-5-175-6- Not applicable 25 years Lissential
Staris- W Service, Class .. 205-EB-7-240 ! I. Matriculation  or cquiva-
stisties) M- ., HI, Non-gazct- \ lent. !
posl- 4 ) ) , . ted, Non-Minis- : 2. Diploma* in Commercial or
Histics ’r; . o terial Fine Art or Draftsmanship
al fn-.28. . . - ' from a recognised Institution
Statis- v i with some  knowledge in
clion, ' N : drawing maps, charts and
tation & -~ ! book covers. !
. “‘ ) '
e | Desirable :
. -~ g : . i B
Uni. 8- ) " | At least one year's experience as
Tin. S i . Draftsman-cum-Artist. '
. i BTy — NS e
cars® . | ! ; .
villa- , | ' .
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By transfer on depultation

Transfer on dcputation :

Not applicable

B TN

Not applicablc. '

Ini failing which, by direct From among suitable proof s
n- recruitment. readers ‘of Central;State ' .
o Government Presses. ‘
asa (Period of|deputation ordi- L
narily not: exceeding 3 !
years), |’ ¢ _ T e
i & !
By direct recruitment, Transfer on Deputation : " Nol app‘]icable v Not applicable, -
we failing which, by trans-"  Suitable officials from Central/ : : i ,
wal fer on deputation. State  Survey  Offices. . ‘
AL (Period  of deputation ordi- . : .
- ' narily not exceeding three oy
. years) o .
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L ! A ) ’ : e """ and other concessions required to be provided for the mem-’
3 , 3. Number of posts} classification and scale of pay.~The ... bers of the Scl;edulefd Castes, the Scheduled Tribes and other
E; "' . number of the said p sts, their classification and ‘(ha scales. §pec131 bcatteﬁ;ones o lpersons In accordance with the. orders
. » of pay 'attached there(p-shall be as specified jn columns 2+°: ¥, Issue v Y the Central Government from time to time- in
A 4 o 4~of‘ the said Sct\ "7'«:i . 4 oregard. - . - ST
, Yo . o : 4 P
£ 4. Method of P Maent, age limit and other qualifi- ) 7. Power to relax.—Where the Central Government is o
% : cations ete—Th ° e of recruitment, age limit,” qualifi- - “Opinion that it is necessary or expedient so to. 'do; it mav's
.- .. cations a’.".l, ojtl <, “lating to the said posts, shall . .by -order, for reasons to be recorded in writing, | relax :ar
. .7 be as LTS . ‘o 13 of the Schedule afore.- ‘of the provisions of these rules with respect to -any-class
raid. T U 4 - - category of Dersons or posts, * EE -
: ,k f ot ) -7 L ' e s . ‘._ c.'. .
i ' ' ! ' ! » ll .
t N { : e
! " ', s { - h v
! ; . /{ He
B ‘ L , -

B
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4 comtitee ﬂb¢jbrmsd\w£8ﬁ the follontng offiqtale
Jor tdxing dntervien on 21:862000 at 3 p

#ultable gandidade among the pormens gl

Jor inferviom vide fhis affice letter No,d.12024/2/a0..
. dated t4.0,2000 . VI e / 1¢

t

7. 8Pt R.C.Neana, npa .. . . Chatrman
,341 M Daﬂ,nhatﬁawharjwééfﬁv._ -~ Momber
Je * | Gagﬂikﬂl!g .l‘,nv. ~ wd g .
de ", AcRuDas, 0,8, ° ~ il Qe
. roo . -
o, The comntttee w1l reormond the name after the
: 'zntqruiaw le ower t appoint the cand{date Jor the! pon:
‘ Of 1700{1., ) v ‘ ) o
Y , v | .
k s .
' R U94“LLqu-%|71
f -" . ’ ‘ ) . ( K'DONAT;{ ;’ .
| : o , Diraector

Copy to all
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ng SWAMY'S ~ SENIORITY JAND PROMOTION ' \ '\
| .
"2 As promotions fake cffect only frord & prospective date, any adjourn- \ available
ment of the DPC megtings is not in the interest of employees:  Such 1 Ministry:
" adjoumments also result in disturbpnee in the time-schedule specificd \ 28
Model Calendar for DPCs preseribed vide the Department of Personnel and ;
. Training Office Memorandum No. 22011/9/58-Est. (Dj, daled September 8, 2
1948 for hoiding regular DPC meetings in advance. ' ]
3. All Ministiies/Departmerits are, thercfore, advised 10 ensurs partici- l o
© - pation'of the Departmental DPC Membeis n the DPC maetings conveacd by t Krequen
the Conunission (if necessary, by re-scheduling their work pujorities and 3.1
2 engagements) so that no DPC meetings are adjowrned for want of quorum l, panels w
i resulting in disturbance in the prescribed time-schedule as per {he Model i ocopriny
(Zulcudgr for DPCs, delay in promwotions and dislocation of the work of the _ \ caneerne
Covhunission. ' E : C \ ; well as 1
b . (G, Dept of Per. &, Trg., O.M. No. 22013/1/30U1-Estt. (D), dated the 18th April, 20011 | gaug:l l?ly
, - : x ‘ cnior
i . ' 2.5 In the case of Groups ‘C’ gnd 'D’.— In respect of a DPC for Groups, ! e;sfy )?l
X C* and ‘D’ posts, the Chairman of the DPC should be an officer of a’ ! Mipistri¢
\. sufficiestly. high Jevel and one ofjthe members of the DPC should be an L. upder th
T officer from a Department not conhected with the one in whish promotions \ nanitost
l . are considéred. The other mewmber(s) should be an officer of the Departnient ; over the
:‘ farniling with the work of the persons whose suitability 1s o be asszssed. The : Holding
lg@ " -officer of another Department appointed as 4 member of the DPC should alse : that Rec
| be of an appropriate level keeping in view {.hs level of the otber mernbess of 1 shall be
; the DPC and the post to which prpmotion is to be made. In the case ofa DPC ‘ of vacw
b constituted for promotions to a technical post, it may also be ensured that the i retyospec
8 ofticer nonfinated by another Department has also the requisite technicdl ‘\ have on
% COmPEICHLE|iO advise'on the su‘.mbuit‘) of the candidates under consideration. . ag pertt
2.6 Representation for SC/ST and Minorities.— Whetever a Selection ! 1S |
5 Conmiitiee/Roard exists or has to be constituted for making recruitment to 10 ‘ vacancy
L or more vacancies, in Group ‘C' or Group ‘D’ posts/services, it shall be causing«
% ~mandatory 1§ haverone member belonging .to SC/ST™ and one member 1 ensured
2 belopging to minority’ community in such Committees/Boards. Where, posts SO
i ' however, the nuniber of vacancies against which selection is to be made s promoti
less than’ 10, no effort should bs spared in finding a Scheduled Castes/ 32
o Scbeduled Tribes Officer and a Minority Community Otficer {for inclusion in dispensc
i ' such Comumittees/ Boards. , ' ' » Authoril
: * Where an outside member has to be associated with the DPC for Group 'C’ upe duc
or-Group ‘1Y posts, there would be no objection 10 nominate on such 8 DPC, ' [S
~ 'an SC/ST biticer from such other Ministry/Department in the cvent of such
* officer not being available in the Ministry/Department itself. : '
N (Para! 2.6 2 modified by G1., Dept. of Per. & Trg,, O.M. No. 390163 (5)/89+Estt. (B,
da;c? the 16tivAugusl, 199C.] -, _ Detern
2.7 n Group “A" ahd Group ‘B’ services/posts, if noue of the officers ‘ 4.1
{ inciuded in the DI-‘Q as per the composition given in the Recruitiment Rules is 'u is 10 be
: an 5C ot ST officer,t would be in ordet to co-opt & member belonging to the : —
] SC or ‘ST if available-wilhin the Ministry/Department. 1f no such officer is | L«
i/ : L | sp
1 ! '
%
L

. o 7
. ; ,
[N " . '
'

: [} . e e
i <~ s imes Al et e ke % Bt VI TRty
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, Office of Lhc Reglsuzu General, Indla
' (Government of‘,{ndla Minislry ofHome Ajfairs)

', | 2/A Mz&nsmgh Road New Delhi-110011.

| ‘ [N ‘ . . N ," .

Ref. No.: A11020/1/9) Ad.11 o Date: 9.01.2004. -
To . ! : : ‘ '

' " The }’ay & Accounts Officer (Cu\sus)

Ministry of Home Affairs 1

' AGd»V&NI Bulldmg Co e v
‘ an Delhi. . L ‘ :
Subject : Cemus ol India - 2001 - Crealién of temporary posts in the headquar lery
of lhe Dlxec101ale of CLx\sus Operalions. .-
. S ‘ " ‘ ' B . !
Sir, ! : o ' .

b

In conlmuahon of ll‘us office letler of even no: daled 27.02.2003 on the abovy
subject, 1 am duLclgd lo convey sanction .of lhe President to the continuation of thy

under- mcnlwm.d lunpmaly, poslb for Lhe'Dxrccl(nale of Census Operations; Tripura fox

a [mlhu pumd will (_H(.Cl hom,l 2.2004 lo 31.1. 2005 -
: -

. e

r. ‘ ; vl
S.No. Nuaine of the post =Scaleof | -No. of No..of No. of .
P ' pay posts posts posts now
' ‘ i | sanctioned | abolished | sanctioned
! . oo upto Sromthe |  w.elf.
b U 7311.2004 | Directorate | 1.2.2004 (o
- ‘ ason - | 31.1.2005
| o 1 1.2.2004 |
1 2 | 3 v / 5 6
1| Dy. Director of Census | Rs. 10000- | 1 - 1
s Operatioh’ }l5200‘ : '
2 50111(11"Ge0gfz1pl)gx' Rs. 6500- N/ - 1
.o ) ) Ty ; s
- i 10500 J
. 3 | Slalistical Invesligalor | Rs.5,500- 1 ‘_/, - 1
Gr.l 19,000 ,
—_ —— —_— A
4 | Conlidential Assistant | Rs.5,500- 11 - 1
S ! -
, 9000 i



v - . | !
51 Sr. Drawing, Assislant \ Rs!6,500- ! - 2 RN
o 1300 , |
. . ) | ! .
6 | 5. Drgflsnuuf ' " 1{5.5:600—: 1 v - 1
, . » | \
9000 - o
- I ,
7" | Statistical lnvestigator | Rs.5,000- oo ! - -
! , ' ' i
Crll o C8,000 Col
o e T |- TEI B
8 | Compiler r Rs.4,000- 1Y | - 1
- 6,000 :
T Batny T T TRz T v | T -
, i 1 035400 {0 \ - (Diverted -
: ' : : ¥ : . S
1 ' ‘ , | "toRGI
. | i “ . | : . | .- 11le)
T ' o 'l'(flal 8 1 : 7 '
] ‘ . ‘ ;

1.

2.
\

3.
.

© from time Lo time. ;L

| L
lho f_xpuuhlmc mvolch is'non- plan and is d(.bxlab]e to the Major Head 3454-

L.umi‘, SUlVL)'S & Slallshcs 01-Census;800.02 - Abstraction and Compilation;

800.02.00 0.01-Salarics (or the yu\r 2003- 2001 md 2004-2005.
1 h

"his has the concurrence of the Ministry of l*'inzmcc, Department of E)il)a11dilg1‘c's
L.D No. 2()97/L Looxd [/2002, lelLd 26 11. 2002 and 1I'D (IIome) S Dmry No. 5197/7A
(1U/02Lnuu1201x2002 Rt o '

v .
: i
' .

Itis (.ldllll(_d Lhdl since lhcw are lunponxy posts created for specific work connutu.l ,

. wilh lhu k..(.llbll‘v-)UUl: qumlmly review, shall be undertaken Dy \Jovcrmm.nl and on

f

¢ such review il it is found necessary, posts which are not required shall be abolishe

t '

Yours (ailldully(

‘ | : (B. MAL Lll()
I - I ]OlNl Rl GlEﬂRAR GENERAL, lNDlA
! 1 !
R |
i |
. -
| '
' ' |
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. ' ‘ {lo (
LENSUS, NU, A. I’LOZ {/)’/ go- D‘J} ‘Phone : 2322226

! o ;; ] T R Fax : 0381-2322025,
f s N Gbvernment of India | E-mail ¢ (.k,'oﬂ-,'\m\‘";hp.m%
, . LN s | , o
' Ministry of Home Allairs y - /.h S :
in € . N . ' - \.Q\Q K | — \
/C? éﬁe ' )(&l S wiaien PR, s Pway, By : s_L_:;_fEQ_“M“'
' 9’ ® Office of Wthe Direclor of Census Operalions, Tripura
\ﬂ‘1"< . . . ) = ' it
o o 210 31, aulkirr Q%17 210-D, Ollice Lane
ANREE / Agartala - 798 001, | . 't"" 3 !f!l".‘
(' - ' '
' | .
4 !

’ !
i
) i
|

.

| S
i ORDIR . N
' ! ! ,
: l u _
§ [ . | : I
\ | o :

In plusuaute of Ule Registrar General, lndu letler No.A.11020/1/99-Ad.J date
09, 01.2000 for divertion ofjthe post of Duflry in tho oflice of the Reglslhu (Jeuer:!
! lndin} New Delli'the officiul concerned reverled to his porent post of Peon. Accyrdingl
post ol Peon imnot exist. Shri Chinmoy Nath, wlo was appointed purely lempmmy Lar s
as Peon uplo 71 01.2004 :ﬂumnl,‘cculy 1remed a8 relrenched from the post of l’eu" Be P
tesing and condition of his nppomhuent Telter.

1 gl ‘
f
R !
' ‘ [ .
" o R (DAt )P
. 3 | | DIRECTOR,
! ’ b L -~ CENSUS OPERA'HONS;IR{PUR--"'
“ ) :‘ ' .
. Copy o :- !
bt
. Y ’ i
] " L Slri Chinmoy Nath, Peon, Directorate of Census Operalions 'l'ripuru
| . _"” SV f | %%ﬁoﬁ}
@ ., CENSUS ORERATIONS, TRIYRA
K > 30 N .@W
;g L.

3 !
1. l
\ 1
i : !
{ '
I
o
!
i ' 1 !
| |
! . |
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, : e : ( : . S uA - 232-2225: :

; ..L'.. ‘Jii s ' . : , to "4' llo ‘?’L{ / ‘&{ goy ”[&lﬁ Phone : 232-2225 0\
- ('&{i; S o 3 ARG URBER | |, Fax:0301-2322228 9
o i o . Government of Indla b E-mail dcoff"flsU~\'l3-‘ﬂPr‘-?
' ¥ ”F" o . i A | : i
,rf)f?\ . - Mil'\i:';l:y ol Hlome Allairs /),\ .
) N ‘L * l . y ¢ : f \() \' Qa” V \
@ﬁ’ th andiery Bagns, semeer R awa, B E\U\&( LN il
‘%ﬁ( ® Ollice of lho,{)i'réc\or ol Census Operations, Tripuro
g 210 OY, anfy @71/ 210-D, Oltice Lane ‘
‘ sy 7 Agartala - 799 001, - t\m:} FEV 2
. . 1 L ) A, : ‘ :
1 ’ '

N ‘ i

. ' ' i ! |
1 ! ‘
. ' " ORDER '
. ' {
' ) ' §

i S .
Shri, Chinmoy Nalh, relrenched ‘Peon of this Directorate is hereby appointed on
purely temporaty basis to the post of Chowkidar for one year uplo 02.02.2005 against o
resultant vacancy df deputation w.e.f. O3.UL2004 or fiom the date of his joining to the '
post of Chowkidar it the pay scale ol Rs.2550-55-2660-60-3200/-.

1

.
i

2. e service e liable to be terwinaled 1{one) mouth notice from either side or with
one month’s pay in lieu thereof. o o '
3. The npp\uinlmenl' of Shri Climnoy Nath ,is subject to the orders and other
| conditions of service ns applicuble fo Central Govenunent Enployoes aud issued
by the Governtent of Indin fiom tind Ly lime. e
.- “Ihe above appoinlment have been made ngainst the purely temporaury vacaicy us
the post vecaled for depulation of the ollicial for one yeur. The nppointment order
shall not Lestow upon the above mentioned ollicial auy claim for regular
appointnent against long term vacanciés or core post, !
5. "Lhe ‘wbove oflicial shall autothatically stand terminated - aller expiry of above
referved period even'ifno separyle order for _lerminali('m fig issued. ‘

1

o o "o v 0k

t

‘ L . _ (K.D. NATH)
' - : DIRECTOR,
, . v - '~ CENSUS QPERATIONS, TRIPURA
Copylo:- ' o | | : s ‘

1. Shri Chijunoy Nath, Chowkidar, Directorate of Census Operations, ITipura
2. Personal lilel
' [ M v
3. Accounls declioft
"4,

(J?:'m'd {ile. VSJ/\/ "
"J"JD \ \L. f .
o> \ ' { , ! g 'L"L_-m/\
Q)f} o, 0 f : L DIRECTOR, .
| L}“‘ v S {' CENSUS OPERATIONS,TRIPURA.
‘ 6 es; (x) | ! i @Q’g&

| . ‘ 4
. ‘ : ' 2 é ‘9
| G b qk: > 1e e



R t !
" g / NoAl013/1/99-Es\L., ’),0\’ YA - 232-2225
LSS ' ; 1"' L 7 ! Phone © 232-2225
A - | RERRER Fax:0301-232222, O
: /”\(j‘\( | { . Governiment of India ! | E-mail : dco@tsu.\yp.hi.i
s ‘\\;"r \ _ . L e iR : :' 4 L
, 1654}3‘&%\ . ' ' . Minislry of Home Alfairs , ! _ :ﬁ'\\\\.QYUQL\._L\/
Dol R i@ PRy, sreen PR, B ' |
’r ]m{ By D, . Office ol:lhe Director of Census Operalions, Tripura ' |
f AN ~ 210 9, 3 @51/ 21010, Ollice Lane - “1 |
f ! | o arRaA { Agartala =799 001, "Mf@‘[[}m-b
'; -, o
A ' S |
~ ORDER
ot . ; e .
e o | . ' '
| In pprsuance  of the ' Registrar - General,- India’s  leller
No./_\_,,_Q_LQ_Z.Q_/___L/9_9;/;\5_1):“1‘{_}[3te_d'2_1__ »2.2004 for continuing the post of Dallry |
the office of the Registrar General, India, New Delli, the ofﬁcdgl concernggd
conlinuing Lo the post of T'eon.. Accordingly post of Peon By exist, Sri C.
Nath, who was appointed purely temporary basis as chowkidar for one yeny
"uplo 2.2.2005 against a yesultant vacancy of deputation with eflect ftop -
” - ' LI p < ! p e
322004 vide order Nol2024/2/80-Esil. Dated 3.2.2004 is (reated s
. withdrawa, . I | \ s
oo g (K. D, Nath)
S i Directlor,
Copyto 5+ | . o :
¢ Lo Sei C'Nathy, Peon / '
2. Accounts seclion/l’.ﬁ'./puard file/ Apptt. File.
‘ . ! ‘ ' \J-'}' ) { \\ ! ()' 01“, ,
S . Director of o
3 B Census Operations, Tripury,
. .. . . ( . L
: S I
i i
. | i l . :’
| ] |
i ‘ B
! r . i .~ |
! 1 ! !
§ “
} | )
! ! [
f ! !
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i

Rejoinder submiited by the applicant in

revlv to the Written' Statements

w2
o

': 4 $
< 1 NI Y
\r\— Anii s-s Ay L Ry

a Ra “nﬂr}aﬁf‘c
12 =& SPONGENIE,

The humbie applicant above named most humbly and respectfully state as

under; -

Thal in reply lo ihe ‘slatemenls periaining lo the brief facls on the

anpointment of the annlicant to the nost of Peon in the Directorate of
L]

paragraphs of ihe wrillen statemenl, iie applicants begs io submit that the

said apnointment of the apnlicant was perfectly in accordance with the
& A a a -
Tales in forcn and bo wras ammainiod asained a wnmmedas 1 rammerr aflnse Tande e
LAy € ARFELAD QAL LIS WWAD o }FU R ﬁaq L & 1“‘3“‘“‘"' valalil ";t’ (TR R TN i:-_s
seiecied bv a aur»' consliluied seleciion copuniiiee and aiso cough an
plaborate selection process. His age at the relevant time was within the
(£ PR T san A s e naa . infan Lnee dlan semaman afadacd daw Ll
MJJU& Al plkduLULu Fragis s 5( LAY L W L AULY 1U) &,l.ll.:‘ ACAIVEL FLALARE Lt LIl

-succeeding paragraphs herein under and the post of Peon which was




2 T iiauiattc LSRR e 3

[

SISV T NURTS SUPURY S R PR L S e 2 st e Tad o mamam -

A ~ala a7, s S : PP P e Y O
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his appoinimeni was reither iliegai nor in viclation of any ruies. As

P N T T mitmrned Taxr $ha [RNPEIE PSP SO § S P 5 e PR & ey 4
Uik, 15 LY, A si.j.l'\.-&\.h R B SR A k}&i wAlllE AL UG WA LA qyyu\, (X8
B v

1

bees (o submil ihai such mailers are nol ailributable to the applicant for

Lhan il e b e R P
RS SCHRICHOETN O Gl TGP ULRGLAGG LKA
x

prima-facie nuil and void is unsustainabie, arbitrary and maiafide.

Tl 1 1 2 . k3 . 2 . " -
n::'i" no arnmiicant AG?‘.’- £ no Qi"ﬂi’ﬂ?"\ﬂﬂfﬁ miacie 11 M3rR. ‘ aﬂ("‘} q OF f‘*'\ﬂ
10A7 N0 BPPNAN0 LITEEDS mein SRALTainLaiis RIACE 1L pras 4 SaL 0 MR AR

] s 4 . 1 . . 1 PR 11 4l 1
WTITICIT STCininn  uiia stites  fnat 0e Dal exXOubivu ail Wil TUICAIUS

available to him even before submitting his representation and having

failed ta oot inctce he hac fled thic Owwioinal Avrilicatian onlv after the
N " T }‘-EJ e e PRI L N A e’ 5&&;—&‘-‘-—; - lr'If&&\riﬂ: Y-S Y ‘.P."Z_-‘F WhE T Wl B

ST T TV T VUV VDR o SR gy U JUS NN S, & LIRS B,
LCTITHIRATS [ls BCTvILeh. iiil Ung i riyph\,‘i'&(ut

therefore merits consideration and deserved to be aliowed.

That the apphcmt categoricaily deries the stiements made in para 5, 7, 5,
10 and 11 of the written statement and begs to state that in the
3

impugned memorandum dated 08.06.06 (Annexure- @ to this (A}, which
{ { Annevire- 9 to this (LA}, whick

[ARR LAY 550 RS

Tine deommin oduanlloasa 3 ot A Lo fean tlo TT ST TPt T [3 B
ilab il ik iéﬁu GiGgel WS LA A DEIUIT Liun 1k i Ui€  ifivulidi, dic

respondents had raised only one aliegation that the applicant was over

oy \_/_——

:—!g?c‘i at the #me of ;}?‘?ﬁ‘iﬂﬁﬁﬂﬂf ag Peon since his age at the ralevant Hm
aged at the me OF APPOINNNENL A5 TR ST 280 Sp& vt ik 252 AN e
i MY iz Y s then oo s adent dhia aaeliniiiny SEFIN S ¥ B LU Y ]
WARS L7 vEALS 1V OIS as aga 151 LGE BldALLIWLL el UBHLUIE il Ui &0

d directed the appiicant to submit his

B

vears in case of URC candidate

gw‘}ﬁm arion therstn wo ag to iushfy hat why his corvires should not he
SARRIERR L LRARE SN 2Tn S0 28 IO TISUTY LRAL WAV ST SRAVSARS mRRSLaas SR v

fimntacd Tt [P - Py $Te e pmmimencdmals hara salosd snanY O sTo
WrigU. DU DUWRpPE gulg}_tj, L3e FESPORGENLS Nave aibuu aldiy LWtlex

memorandum  dated 080606 aforesaid, All theee new

BRI R L) ¥4 SE R A pE & R ¥
X Lo

T P R B T B T YL EUE TR NS SNSRI . B oty SN JSRUT IO R JCe
xEAL -5:11.1. 5 Ale ISl allen u.mugum- WiLCH Ligy COBeutiea/ o Uil (LK



ik

allncntine walond aa e ram Ayt Al (I8 (VL L cirmn aan wennl
U‘li.‘\i\léj'i.liri.\}j.l AEdUiA Uk m.LL..& .L.Li _Llik-.i..i.l\}.l AEIRARARAS, uuii A UGL,UGLUL Waldy l.i\zi. Ml\_ ERSTT S
mcposure ol the iceverg vul tiere has been a deep conspiracy hidden

S T L, JPRI . JAPNT SN
AL - 4 LRIAL LEUWY ¢ _l\—zjd.i..t AEd i

wrilien slatemeni is susiainable and the Hon'ble Tribunal be piea'aea o

reiect those new ai_{egaa_a__n_s and the respondents pleadings be confined to
E P> K X

1 ~refer allama Low mada in thoic demimismmnd s msnesdocem

[REL \);.u:’ Mabuwn\);.l. V’t’:.i.i.&,:\ Wi k.' AR RAE RECEA 33 i/usui..u ERLSA L)) WRAUELEL

dated 05.06. (6, which is the issue in folveci in this case.

However, the ¢ applicar

T leia TheilivimmaT tleat smen Tin

< e fina laasy Ay varwssdivaa b ~d § Ta e
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" and ‘D’ posts and recruitment of the appiicant in violation of the

—~

}ORQGIXIS is false and nuschresenmnon of facts. The \JOVEI‘IHIIEB‘E of

India. Deptt. of Personnel and Training vide notification No, 15012/6 /98-
otd (TY Aatad 91 12 1008 s1mdary 1 C D TRE FTV ar mvrntad dwm Crravmaer’a
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“Manual on Establishment and Administration for Ceniral Government
Offices” (Tenth Fdition- 2006). has raised the upper age limit for
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under the ’ (..@11’"111.1 Civil Services and Civid posts

\C)

effective from §1.04.199

{upper age-limnit for Direct Recruitment) Rules, 1999°. Tt was expressly

- Ny P .
-i-\*l\v</3_n_rz P {-!—\r_\ vt wiiine  dhad ~ i1 1«11:\9 ﬂng‘y—«v]/\{—iﬂg\- tha saeathad AL
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recruitments of persons to the Central Civil Services and Civil posts under
the Uni(m stands amended to that extent i.e. in respect of upper age-limit.
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have been amended in respect of upper age-limit w.ef 01.i

0
direct recruitment. as notified by the Govi of India. D.O.P.T vide

oY
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Lhe appiicani in the instani case was 30 vears (25+2+3 vears {or OBC) bul
the applicant at the time of recruitment was only 29 vears 10 months as
acmitted by the respondents. As such he was well within the prescribed

age iimii and was noi over ‘1'7‘3(1 as W’IOB&?JV contenied i}V ther es_pondem:s,
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prescribed qualification was Middie School Standard pass.

This apart. the composition of the Selection cc

s divscdvmaamt AL yvmok adbs A€ aamer e allacad e tha saciamdonic awa sand
LRI LILITIWY Ui USL TLl. =5 l.'.t.j.i.}.-, [ $ord Ci..LI.CE')C‘\A_ L‘:}- LLIT ;car-vuucxu.::, Rie T Rilsa

the principles of estoppel and the respondents do not have anv rz.,v.ht to

make naw nlsas ana affas awmniha at this sitsos doviaidns fenme thads
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riginai ailegadon in the memorandum dated 08,06,
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irregularily, arbifrariness or iﬂeg@ﬂi’t}' whatsoever in the appointment of

Copy of extract from Swamy's Manual {page
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Operation, Tripura for appoiniment to the posi of Peon in Group ‘D
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eligible for the said posi in terms of his qualification, age eic. on the basis
of his eligibilitv, he was selected by a duly constifuted selection committee
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decuments pertaining to his age, qualitication etc. and he did not suppress
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1o illegality or irregularity whatsoever in the appointment of the
avanfirant faw tan vaxmAwme ctafad 4 fha svracracaddimes savaseamiitia howadee
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above, Further, the appiicant exhausted all the remedies availabie before
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serviced on the unfounded and unattainable plea that his appointment

. As such. the ()rwma! An Micatio
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That the applicant categorically denies the statements made in paragraph
e 7 4 A A oy

i awAd 14 _,\,{f 1Tan  virwibbanm atafamaant and bace ta cvelisatd dhad Llan
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appoiniment of the applicant to the post of Peon in the Direciorate of

Census, Tripura was completelv valid, legal, regu"ia'r as per Tecruiime-nt
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the procedures estabiished by law. As such, the application is full of merit

and the interim order passéd by this Hon'ble Tribunal on 23.06.2006 being
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to be allowed with costs.
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& of the rejoinder are true fo my knowledge and rest are my humble
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R .- CHAPTER 15
" 12 “AGE RELAXATIONS FOR APPOINTMENTS -~

'v;é'“lié‘a::{éﬁa_'tri‘;’;__‘r:i-‘:vf:;j R aveol ATy L S T pel ey
‘?.m‘Upp’ér"‘ag'e-hmx imit’ increased by 2°years for recruitm ent’ through -

Fig w-.11% -T2 Direct Open Competitive Examination ™ R A
-srngsat of LSRRy 2 T0 . mTeLIeT T i
€1 2 4 G ¥, Dept of Per' & Trg Noifn No® 15012/6/98-Estt. (D).’ . -
RoEXT - wroo o “rdated 21st December 1998.1., L Ui s
w3 1GSR. 758 (E).-— In exercﬂisé\_of the po(vers qoﬁfen'ed by the proviso to
Article 309 and Clause (5) of Article 148, - of the Constitution and after con-
sultation with the Comptroller and Auditor-General of India in relation to the
persons ‘serving in the Indian Audit and Accounts Department, the President
hereby makes the following rules regulating the upper age-limit for recruit-
menit to the Central Civil Services and Civil posts under the Union, namely:—
Aies Foo% WZa TS se LT DR IS el

1. Short tile and commencement=—— - .: L

i (1) These rules may be called the Central Civil Services and Civil

?.""“\"iaffd R A

PO LIFSATN s o hadiing: N ¢

e —— -

a8ty

s e

" "‘"'"‘Posts (Upper Age-Limit for Direct Recruitmerit) Rules;}1998.
R 7)) They shall come into force on the 1stday of April, 1999.7 "¢ i

B Yol ]

A

<y <12, Application:— - g~ . : duna o= ocDowboand fosae gy
' (1) These rules shall apply to all Central Civil Services and Civil Posts
: under the Central Government. : - o

(2) These rules shall not spply to direct recruitment to any {Central
A Civil Service or Civil post under the Central Government for which
. action for recruitment is initiated through open advertisement or

H otherwise before the 1st day of April, 1999. |

- (3) These rules shail not apply also to recruitment to Armed Forces or
o Paramilitarv Forces, namely, Assam Rifles, Border Security Force,
i Central Industrial Security Force, Central Reserve Police Force and

J&f;;,u W

or deputation.cg3 |

el |

through shortlisting Of by iniery;

4. Amendment of . Rekrﬁfiirﬁ‘e?z‘fk&l&;
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rules-regulating-the-mefod-of secruitment-of persé tas-to-the Central
Civil Services:and Civil pésts undér thie Union:inchudingthose.in the Indian
Audit and Acéounts'Department and the rules govenning®péii- Competitive

Examinations shall stand amended to the extent piSvilsdforin Ralé3- -
. £ 1 . ~

sons for the purpose of appointment under the
concessions are still in.force.
persons and age concessions ‘admissible: to.them;:as-given.below are. hereby

published for general information—tecisny 3 >
QIOGRE (T s o DS F %

e tnary

W Rigtil 19D - 2

;: Tt e T LT SV T RS 3 Proxt - x
5. Diterpretationi— ok e
- 0 die Lasrbort e . R ‘ .- Sx ‘: .. . .
Ly mees: 3 terodl rof) siwsbto RailB, aeon oV Sed smepafligecaDno T A0 -
_-—- If any question: arises, as 10 the ‘mterpretation oxfzihggqq,x_lgs, .the same
. shall be decided by the Central Governmentirao | e - .
R » squarfoxd senealqresd. dgoowd | T

" 1.Categories of persons-and- extent of Comessions.~ Certain a‘g; con-
cessions have in the past-been sifictioned;fo few Specified’categories of per-
r the Government of India. These

until further orders. Details 'of the categories of

miw e rese

; _ Indo-Tibetian Border Police. . | , -
3. Increase in the upper age-limit— . . L :
The upper age-limit for recruitment by the method of Direct Open Com-
petitive Examinarion to the Central Civil Services and Civil posts specified in
the relevant Service:Recruitmer.t Rules on the date of commencement of the
Central Civil Services and Civil posts (Upper Age-Limit for Direct Recruit-
ment) Rules, 1998, shall be increased by two years.

NOTE.— *“Direct Open Competitive Examin.tion™ for the purpose of
these rules shall mean direct revruitment by Open Competitive Examination
conducted by the Union Public Service Commission or the Staff Selection
Commission or any other authority under the Central Government and it shall
el thror:= Limited Departmental Examination o

Y] T P R R e b I Y akd
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(i) Retrenched Central Govern-
ment Employees. -

(ii7) Ex-Servicemen and
demobilized personnel  of]
Armed Forces.

(*v) Whole-time
Instructors in NCC.—

(@) who -were. released
, from NCC after the expiry of]
* their tniiallextended tenure.

Cadet

gre meant for openationsl
safety or are in paramilitary
organizations. &~ -7 T
For posts filled otherwise then
trough UPSC on the besis ofl
competitive  tests, ic, filed
tdwough Employment Exchange.
. do-

~do-

- L Lt g 3 -GLBTRY
02 ST e Tz, e o
« Category of Persons to . Categories of Posts ©
whom Age concession is | ¢ -which the Age cony, Lo of Age
admissible Z- cession is admissible 2. Mﬁ‘ﬁf‘fm
: . Foe s B g R s o
RETIN ¢ ) ' 2) e T ppea(3) -
- (i) Scheduled Castes and (a) All posts filled by udirect| Five.years.
Scheduled Fribesd * ~ recruitment. PRI SRR AR
() All posts filled by|Five years.
[ promotion when an upper age-| =i -
. o= 3ol limit not exceeding 50 years is :
em o prescribed, except posts which
R have arduous ficld duties or

Period of previous éewicc
under the Government of
Indiz plus three years.

Setvice rendered in Army,
Navy and Air Force plus
three years.

. {6). Penod of service
rendered in NCC  plus

three years.




